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can decide what class of Indians can be 
allowed to settle down in order to promote the 
good of the country, and what class of Indians 
should be sent out because they cannot 
promote the good of the country. Had our late 
Prime Minister brought out some elucidation 
on this subject by the Government of Burma? 

SHRI DINESH SINGH: No classes as such 
have been fixed, nor would it be desirable. As 
I mentioned, they want to build a socialist 
society. Those who believe in that can find a 
place in it, and they will be allowed to stay 
on. 

RE   STRIKE BY TEXTILE WORKERS IN 
BOMBAY 

SHRI BHUPESH GUPTA (West Bengal): 
From yesterday the textile workers in Bombay 
are on a general strike, because their demand 
for bonus for the year 1964 has not yet been 
met. 

SHRI M. RUTHNASWAMY (Madras): 
What about my question on Burma? 

MR. CHAIRMAN: It has already been 
disposed of. 

SHRI BHUPESH GUPTA: Just a minute. 
You are employers' people; you are their 
spokesmen. It is all right. Now let me speak 
for tb* workers. Now I would like to know    .    
.    . 

SHRI LOKANATH MISRA (Orissa) : Is 
Burma our employer? What is he saying? 

SHRI BHUPESH GUPTA: Now, I should 
like to know from the Government whether 
the Central Government has taken interest in 
the matter, because we find police force is 
being used, attempt is being made to break the 
strike and deny their legitimate demand for 
bonus for the year 1964. This is 1966. 
Therefore, Sir, I would request, throueh you, 
the Central Government to get in touch with 
the Bom- 

bay Government and make a statement In the 
House about the result. 

MR. CHAIRMAN: I have received your 
notice.   I will pass it on. 

SHRI BHUPESH GUPTA: And also they 
should intervene in order to compel the 
employers to meet the demand of the workers. 

MR. CHAIRMAN:  All right. 

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—contd. 

MR. CHAIRMAN: We will now continue 
the discussion on the Motion of Thanks on the 
President's Address. Mr. Mir had not finished 
his speech yesterday.   He may do so now. 
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SHRI    BHUPESH    GUPTA      (West 
Bengal): Mr. . Chairman,   I   am   glad that I 
am speaking immediately after the   hon.   
Member  from   Jammu   and Kashmir.  I think 
now after the Tashkent Declaration, we do need 
to apply our mind to the question of Kashmir. 
We are happy and glad at the manner in   which   
the  Tashkent  Agreement  is being 
implemented and I assume that in the course of 
the next few weeks most of the terms  of  the 
Agreement will  have  been  implemented.    
We  do hope so and as far as the indications go 
we And that the    Government - of this country 
and also the Government of    Pakistan,    
notwithstanding    what Mr.   Bhutto  might  or  
might  not  say, are   trying  to   implement   this   
Agreement.   Now,   the question   will arise 
after that: Where    do    we go    from there?   Is 
the deadlock to come again? Or, are we to 
freeze the relations  at that point or are we to do 
something more?    I do maintain, Mr. 
Chairman, that the Tashkent Agreement is 
every day improving the  climate and I  am 
surei in that climate we shall have to do a little 
re-thinking in this    matter in  the  sense  that  
we should  attempt to  find  a   solution  to  our  
differences over the question of Kashmir.    
There is no escape from it.   Kashmir is un-
doubtedly,  as we  have  always     said and I 
say it new, an integral part of India.   That 
position we maintain but at the same time the 
fact has to be faced   that   a   part   of   Jammu   
and Kashmir is not with us and has been in   the    
possession of   Pakistan   for eighteen   years   
now.   If   I   remember right, Mr. Chairman, 
Mr. Chavan told one  of  the  meetings   that  a   
part  of Kashmir   went   to   the   possession   
of Pakistan   even   before   the    accession was 
formalised.  Now, the fact remains that  a  part  
of  Jammu   and  Kashmir is   under  Pakistani 
.occupation   for  a number  of  years,   eighteen   
years,   in fact,   ever   since   this   problem   
arose, that problem arose, that a part of the State  
went  to  Pakistan   and  is  with Pakistan.   
What are we going to do? One   thing  ts   quite   
clear.    Both   the countries  today  are  
committed  under an   agreement,   the   
Tashkent   Agreement   not  to  resort to  force  
for  the 

solution of any of their problems or 
outstanding differences and that includes 
whatever problem or difference is there no 
matter who raises it. Under the Agreement 
every party is precluded from taking recourse 
to arms directly or indirectly for the solution 
of the difference or the problem. It is quite 
clear. As far as India is concerned, we have 
never sought the solution of any problem with 
Pakistan by arms and that goes to the credit of 
our country but unfortunately, this cannot be 
said of Pakistan but I believe that the Tashkent 
spirit is creating a change in political life as 
well there. We have to consider this because I 
do not think that in the larger interests.of >he 
two countries in this sub-con: irierit and cf 
world peace we can bring the Indo-Pak, 
relations to an even keel and settle finally and 
once for all the problem and enter the field of 
brotherly and friendly relations between these 
two countries without coming to grip with the 
question or problem, whatever you call it, of 
Kashmir. 

In this connection. Mr. Chairman. I am 
reminded of what the late Pandit Nehru said. In 
1955. he made an offer to Mohamad Ali Bogra, 
the then Prime Minister of Pakistan. In that 
offer, he had! suggested that the question could 
be settled on the basis of the 1949 cease-fire 
line. That is the proposal he made but this offer 
unfortunately was rejected by the Government 
at that time of Pakistan but that rejection was, 
of course, not right. This was their attitude at 
that time, their posture at that time because this 
was immediately after they had got military aid 
from America. The U.S.Pak Pact was in 1954 
and naturally having got arms and prodded by 
the Americans they did not accept this kind of 
an offer at all and they thought they could carry 
on like this and threaten us. I think that even 
'some of them in Pakistan v ill have realised by 
now that that way nothing could be settled as 
far as the peace-loving people of India is 
concerned. Speaking at a public meeting in 
New 



1789      Motion of Thanks       [ RAJYA SABHA ]       on President's Address      1790 

[Shri Bhupesh Gupta.] Delhi on April 13, 
1956, about a year later  the  late  Prime  
Minister  Nehru aaid—and I am quoting what 
he said: 

"I am willing to accept that the question 
of part of Kashmir which is under you 
could be settled by demarcating the border 
on the basis •of the present cease-fire line. 
We have no desire to take it by fighting." 

This is what Pandit Nehru said at that time.   
Many people in the country and some   not   
supported   him.   This   was said  not   only  to   
a  private  audience but was said' in a public 
meeting also and  was  reported  in  the 
newspapers all over the world.   This  showed  
for one thing that India's    attitude    was highly 
constructive and that India was trying to meet 
the problem half way in order to settle once for 
all the tormenting   and   tortured   relations   be-
tween   our  two   countries,   India   and 
Pakistan.   Now, we have travelled far away 
from  those  days,  nearly  a  decade   has    
passed    since    the   Prime Minister   made   
that  oiler.   Is   it   not possible  for  us   to   
revive   that   offer and   seek  or  explore  the  
possibilities of coming to a settlement on the 
basis of that offer? On behalf of my Party, I am 
spelling it out very categorically. We have given 
a lot of thought to this matter ever since the 
matter has been with us.   In very many ways we 
have discussed it and I wish to place before the 
House for your consideration this suggestion.    
In   the   present   situation, I think it would be 
advisable for the Government   of   India   to  
revive   that offer  again  and,  on  the  basis of 
the "No  War Pact"  and  the  1949   ceasefire 
line seek a solution of the problem    of    
Kashmir    with    Pakistan.    I know   the   
difficulties   involved  in   it. I know  questions  
will be raised also but  I  know   that  we have  
no  other alternative if we have to travel along • 
with   the  Tashkent   spirit   and   if   we  j want 
to  improve our  relations    with Pakistan and 
bring    that    meloncholy chapter of strained 
relation to an end. In such a situation, we have 
no other alternative except to seek solution on 

' the basis of this because we are com-; mitted 
under an Agreement not to I take recourse to 
arms. What else is left to us unless it be, as some 
hon. Members said, that we try to persuade 
Pakistan to give up that part of Jammu and 
Kashmir which is under her control? I do not 
think anyone in this House or elsewhere in the 
country would suggest that we should wait 
because we think the Pakistani authorities could 
be persuaded to give up the portion of Jammu 
and Kashmir which is under their occupation. 
Since that is not a possibility, let us be realistic 
and let us also, bear in mind the Agreement that 
w« have signed and then take the diplomatic 
initiative in reviving this offer and making  it  
known  to  the  world   that 

we  seek  a solution.   Yes, this would 
 

mean  some sacrifice on  our Dart but. 
greater is the need for friendship and amity 
between   India   and.   Pakistan, return tc the 
earlier normal relations that  should  exist  
between   these  two countries.   This   sub-
continent   should be one in which the two 
neighbours tied    by    common    history,    
common culture,   common   tradition,   who   are 
brothers   and  sisters  divided  on  both sides  of  
the frontier,  can    co-mingle in   friendly   and   
brotherly   relations. What else can be a greater 
objective than this?   Mr.  Chairman, I say this 
thing   because   I   have   faith   in   my people.   
We have seen how secularism triumphs at the time 
of peril.    1 say this thing because I know that we 
are a nation whci have been proud of our 
secularism   of   our   fine   tradition.    I know   
that   all   of  us   feel   extremely sympathetic   
towards   the   people   of Pakistan and want this 
problem to be settled once and for a"ll.   Let us 
make this sub-continent a garden of friendship and 
good relations between those who lived  side  by  
side  in the same country   one   day,    who   
fought   the British     together,     who     today     
ara brothers   and  who  tomorrow  will  remain    
brothers.   But   something   unfortunately    has     
intervened.   Therefore, Mr.  Chairman, I think this 
suggestion is well worth considering.   By a minor 
adjustment this can be met, given  the  Tashkent  
spirit  and given 
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acceptance by Pakistan of these proposals'.    
That  is  why  I  say  that  this constructive 
approach should be developed.   I   know  I  
have  spoken  on   a controversial.   subject.    I     
am     quite clear on this.   I thought that 
somebody must    spell    out    this    thing    
and    I thought our Party should spell it out. In 
fact, this is'not an easy thing to say. Perhaps  
some people might even say that in  the election  
year  one  should not say such things but it is 
precisely because of the election year that I am 
saying   this.    We   want   to   come   together.   
I  am sure—I have no doubt in   my   mind—
that   our   people   are imbued with the spirit of 
the Tashkent Declaration.   We    have    chosen    
the path of peace; even in war we have fought  
for • peace.    Today we find the Tashkent spirit 
spreading all over the country   and   changing   
the   landscape of relations between our 
countries and giving rise to men of goodwill on 
both sides  of  the  frontier  asserting  them-
selves more and more and creating an 
atmosphere   of   better   understanding and 
gocdwill in this part and also in the  other part.   
Today is the proper time if ever tnere was a 
time to develop the initiative  and  go forward.   
I think   it   is   worthy   of   our   attempt, 
worthy  of our country.    Therefore, I submit  in   
all  humility   and   sincerity to this House and 
to the Government that   they   should  take  the  
initiative. And world opinion, I am sure, will be 
with us in this matter.   In the background that is 
there already, if India takes this step, it will be 
appreciated. This is not 1955 when Mohammad 
Ali could  spurn the offer in  the way he did.   
Today there is a changed world. Today we have 
got friends and people all  over  the  world  
admiring our  approach   in   this   matter.    
Therefore,   I think   the   world   public   
opinion   will also  be  mobilised  in  our favour  
and the situation is  all the  more favourable.    
For one thing I know that the Western Powers 
will find it difficult to oppose   such   a   thing.   
The   Security Council  is  dead   and  gone.   
No   solution was ever possible in the Security 
Council and no solution will be possible.   
Today Tashkent has opened new vistas for new 
efforts, new endeavours, 

for a wise statemanship to be brought to bear 
upon the subject. And let us proceed along 
that line and see whether for once and for all 
we cannot put an end to that unfortunate 
development—in fact two unfortunate 
things—that strained the relations between 
our countries. Therefore, I say let us have the 
perspective clear and let us place this 
perspective before the whole world, place it 
before the people of Pakistan and I am sure 
men of goodwill will rise in support of it and 
what we desire shall come about. This is all 
that I have to say on this subject. 
Mr.  Chairman, I would like to say something 
about one or two other subjects.   Another     
problem     which     is worrying   us   is   the   
attitude   of   the Government with regard to 
Vietnam. In   the   President's   Address   you   
will find that  they have shown only  coneern in 
barely three lines, quite long for  the  President  
but  not  cf  course long    for    me.    It    has     
taken     up barely three lines  but  I think some-
thing mere is needed.    India    is    the 
Chairman of the International Control 
Commission and the International Control 
Commission has certain clear obligations given 
to it under the Geneva Agreement of 1954 
itself.   These obligations  relate  to   the   
control,   supervision, etc. and to the 
introduction oi arms,   armed   personnel   and   
so   on. Today, we find that the International 
Control   Commission   hf|s   been  made 
practically  defunct  and  unfortunately it is not 
discharging its responsibilities. As    Chairman    
of    the    International Control Commission the 
representative of India owes to our country and 
to the people of Asia and to the Agreement  
itself  a much  better  role  than he    has    been    
playing.    Therefore    I think, we    should    
come    out    firmly against   the  introduction 
of arms and weapons  there by the    U.S.A.    
There are already over 200,000—and it may be 
now nearly 300,000—U.S. troops in that small 
country trying to suppress in a sea of blood the 
freedom urge of the    people.    Therefore,    I    
think, when      President      Ho      Chi     Mirth 
makes the appeal, it should be responded to not 
merely by expressing con- 
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[Shri Bhupesh Gupta.] cem   but  by   doing   
something   mc)re; above all, by discharging the 
responsibilities   assigned   to   us   under   the 
Geneva   Agreement   as   Chairman   of the 
International Control Commission. Today,  Mr.  
Chairman,  I  was  reading in the foreign Press a 
news item that Mr.   Humphrey   sought   at   
least   to silence India.   They know  that India 
cannot just be pushed on to their side, to* the 
side of America,  as an active force.   They 
know it very well.   What they  want  to  get  
done  is  to  silence India,   paralyse  India's   
initiative  and activities   in   terms   of   the   
Geneva Agreement   and   then   gain   out   of   
it all  the  political   and  military  advantages.   
Therefore, I think silence here is absolutely 
harmful; it is not in consonance   with   our   
own   international commitments    and    
certainly   not   in accord  with  the   assignment  
that  we ourselves  assumed under  the  Geneva 
Agreement    when    we    accepted    the 
position   of   Chairman   of   the   International   
Control   Commission.     Their troops  must  be  
withdrawn.    Shrimati Indira Gandhi, the Prime 
Minister, is going to the United States of 
America and I think it should be made clear to    
them.   Our    position    should    be made   
clear.    Maybe    some    will say that if we say 
such things we cannot play  our  part  
effectively  in  bringing about   peace.   I   
cannot   accept   that argument.   Then the 
Soviet Union will not  be playing any part at all.   
The Soviet Union is fully supporting   the 
Vietnamese     people's     fight     against 
American imperialism and at the same time., 
they  are working  hard  so  that 
an*"'honourable   peace   may   come   to 
Vietnam.    For me it is possible to do so.   In 
fact that is the only way you can play your part, 
by rallying behind you the world progressive 
forces and public opinion. I think that our atti-
tude is one of great failure. Very many things 
are appearing in the U.S. Press about    Mr.    
Humphrey's   visit.    It   is quite clear that the 
Vice-President of the    United   States,    Mr.    
Humphrey, came here with a political purpose 
in pursuance of the decision taken at the 
Honolulu  Conference where President Johnson,   
along  with   his  South  Viet-  j 

namese puppet drew up a new plan for 
intensifying the war in Vietnam 
simultaneously under cover of peace and 
friendship. It is in pursuance of that decision 
that Mr. Humphrey was sent to India and 
having come here what he did we all known. 
After leaving the country he. indulged in a 
language which makes it very clear— as to 
what he intended to achieve here. My fear is 
this that the Government, of course, without 
completely surrendering but in order that it can 
get economic aid—they have been in economic 
difficulties and they think in terms of aid—and 
also in order that they can get PL 480 food 
imports, wants in this matter to be on the right 
of the United States of America. Mr. 
Chairman, that is a position which is 
unacceptable to a country which is non-aligned 
and anti-colonial because our non-alignment is 
an active force; it is not passivity; it is not 
capitulation to imperialist aggression. Why do 
we not stand by the Bandung spirit of 1955 and 
say that Asia is for the Asians and Americans 
have no business to come there all the way 
from thousands of miles away in order to carry 
on their war, depredation and savagery in 
which they are indulging in Vietnam today? 
We should fully express our solidarity and 
support with the brave fighting people of 
Vietnam. In the past when bombings took 
place on the Democratic Republic of Vietnam, 
the Government of India used t0 protest but 
today they do not do even that. What am I to 
infer? I am sure the Government does not like 
this bombing of Vietnam but why are they not 
protesting against it? The only explanation is 
that they are afraid of angering and annoying 
the United States so that our food supplies may 
not be stopped or our economic aid is net 
withheld. Even without our doing these things, 
the United States of America are not releasing 
the committed aid for the last year of the Third 
Plan. 

SHRI LOKANATH MISRA (Orissa): 
Would you not be a little more charitable? 
They are doing it with a clear conscience. 
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SHRI BHUPESH GUPTA: He is the 

conscience-keeper  of the Americans. 
SHRI LOKANATH MISRA: You seem to 

be the conscience-keeper of the Prime 
Minister. 

SHRI BHUPESH GUPTA: No, no. I am 
not the conscience-keeper of anybody. Now, 
all I say is if you want to pressurise the 
Government, do it. Ask them to do it. I do not 
want to say that the Government has become 
an American stooge or the Government has 
become the Government of Thailand. But 
what niy fe ir is this and I am justified in 
saying this that because of the economic 
difficulties they have landed themselves in, 
because of the food crisis, which is largely the 
creation of man, well, th*> Government is 
afraid of annoying th** Americans, lest there 
should be more difficulties. This is not right. 
We defame our. country. Our stature is 
weakened. Our image is blackened and 
tarnished by such action and we know that if 
we take a firm stand the Americans will not 
be in a position to bludgeon our country Sn 
such a manner that we cannot go ahead with 
our plans. 

In this connection, I should like also to 
express another important reason. Why should 
not the German Democratic Republic be 
recognised even, now? We have seen how in 
the crucial days of the war between India and 
Pakistan, the German Federal Republic, 
otherwise known as West Germany, sided 
with Pakistan and then they allowed a hate 
campaign against our country. Their press was 
full of all kinds of allegations and accusations 
against our country. They supplied weapons 
indirectly and directly to Pakistan. They did 
many other things, but then the Government 
has recognised it. I am not saying, withdraw 
the recognition from that Government, but the 
discrimination against the German Democratic 
Republic should be put an end to. And if one 
could be recognised, why hot the Government 
of the German Democratic Republic .iust as 
well? Even in the crisis of August/ September,    
1965    their    Government 

made open statements supporting India's 
position. It has very good economic relations 
with our country. It wants cultural relations 
with our country. Why that Government 
should not be recognised just because some 
people in the Ministry of External Affairs do 
not like it? I cannot understand. The 
Americans do not like it. I know. West 
Germany is lobbying Members of Parliament 
even to prevent recognition, but I do not think 
that we should any longer withhold 
recognition. The G.D.R. should be recognised 
in the interests of peace, in the interests of 
better relations with that country and in our 
national interest also, because relationship 
between these two countries is essential for 
our economic development. Also, they can 
help us and we can help them in our own 
humble way. 

. Here, now, let me come to one or two 
things about this emergency. Well, emergency 
everybody seems to dislike. Now, you must 
have read in the papers the statement, which 
34 eminent citizens of India have made urging 
the Government to end the emergency and in 
that statement they say that the fair name of 
our democracy stands tarnished in the eyes of 
the world by adopting methods characteristic 
of a police State. These are expressions—by 
whom—not ,b(y communist agitators, not by 
Opposition Members, but by three leading 
retired Chief Justices of India. A number of 
Judges and Mr. Justice Radha Binod Pal—
who was a Judge of the International Court 
which tried the war criminals—journalists, 
eminent people, Vice-Chancellors and many 
others have said this. Now, the Government 
has been, so isolated over this matter, and the 
Government has to blame itself and nobody 
else. Now, can you cite a single example in 
recent history or other recorded history where 
three Chief Justices of a country— all three 
living Chief Justices of the country and they 
are leadingmen— have been constrained or 
compelled to, make an appeal to the Head of 
the Government asking for the revocation-of 
the emergency in the name of democracy, a 
situation    in    which 
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such people have been compelled to declare 
publicity that they feel that democracy is 
tarnished before the eyes of the world? Now, 
here it is a question of the restoration of 
Fundamental Rights. It is not a question merely 
of the release of detenus. Four hundred and fifty 
million Indians have been given Fundamental 
Rights under the Constitution, a written 
Constitution, which we have given into 
ourselves. The Fundamental Rights stand sus-
pended. The question is, whether you are 
restoring it or not, you are keeping me under a 
constant risk, the risk ■ of my right being 
violated, and my right of going to a court of law 
and challenging them, challenging the Gov-
ernment's order, is negated. Such is the 
position. Therefore, the main and fundamental 
issue is one of restoring the Fundamental Rights 
and this cannot be done without lifting the 
emergency and scrapping the D.I.R., etc. Here 
the President says: "Unfortunately our relations 
with the People's Republic of China still 
continue to be strained." Nowhere in the 
President's Address you will find the words 
grave emergency today. All that is said is that 
our relations with China are strained. Now, in 
the name of the same President a Proclamation 
is in force and a state, of emergency is in force, 
which is permissible under article 352 of the 
Constitution only In case of grave emergency. 
There1 fore, the President's Address itself is . a 
refutation of all that has been said by some 
people in support of emergency in the Ministry 
and the Government perhaps. Therefore, I say 
that strained relations are there. You would like 
that it should be taken note of. Our country 
should be aware of the dangers. . But our 
Constitution does not provide for the 
continuance of the emergency in order to meet a 
situation of strained relations with our 
neighbour. That is what I want to say. 
Therefore, here we are a little surprised today 
by seeing in the press that some Chief Ministers 
seem to be opposing the revocation of the emer-
gency. What they are saying, I need not say.   
Here I find that ihe "Hindu" 

has come out with a strong editorial against it, 
in which the "Hindu" has said very clearly that 
the Chief Ministers are doing it for their own 
partisan and special reasons. Emergency was 
invoked by the Central Government for the 
defence of the country, for the security of the 
country. Now, the Chief Ministers say: "Well, 
keep it. We need it for dealing with others." 
Well, I da not think this is a very right thing 
for the Chief Ministers to do and all I can say 
is that no attention should be paid to what the 
Chief Ministers, or some of them, are saying. 
Here I should like to point out one thing more. 
In 1943 Mr. Winston Churchill wrote a letter 
to the Home Secretary of England. In 1943. 
please remember that the War had not ended. 
The War continued for another two years. The 
letter was in regard to some detenus and of 
these Mr. Oswald Mosley was one. They were 
openly in support of Hitler. We were in 
England when the War broke out. They were 
openly supporting Hitler and after some time 
they were put in detention. What Mr. Winston 
Churchill wrote is very interesting and I 
cannot avoid the temptation of reading out one 
or two lines. He wrote to the Home Secretary 
from Cairo and Teheran.    He wrote: 

"I expect you will be questioned about 
the release of the Mosleys. No doubt, the 
pith of your case is health and humanity. 
You might, however, consider whether you 
should not unfold as a back ground the 
great principle of habeas corpus and trial by 
jury, which are the supreme protection 
invented by the British people for ordinary 
individuals against the State.. The power of 
the executive to cast a man into prison 
without formulating any charge known to 
the law. and particularly to deny hirn 
judgment by his peers for an indefinite 
period, is in the hihgest degree odious, and 
is the foundation of all totalitarian 
government... It is only when extreme 
danger to the State can be pleaded that this 
power may be temporarily assumed by the 
executive, and even so its working musl 
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be interpreted with the utmost vigilance by 
a free Parliament. As the danger passes, 
persons So imprisoned against whom there 
is no charge which courts and juries would 
accept, should be released, as you have been 
steadily doing, until hardly any are left. 
Extraordinary powers assumed by the 
executive with tbe consent of Parliament in 
emergencies should be yielded up when and 
a? the emergency declines. On no account 
should we lend any countenance to the 
totalitarian idea of the right of the executive 
to lock up its political opponents or 
unpopular people . . .Do not quit the 
heights." 

I cannot ask Mr. Nanda and his Go-ernment to 
quit the heights but I can ask them not to live 
in the depths of political and moral depravity. I 
can ask them. Iwish I can ask them because 
they are not in the heights, but certainly I ask 
them what I have asked: Do not wallow in 
political depravity by your conduct and beha-
viour. Mr. Chairman, I am sorry to state here 
that I understand that the Home Secretary and 
the Defence Secretary are opposing the 
revocation of the emergency when many 
people in the Congress Party, the entire 
Opposition, nay, the whole country has 
demanded it. I should like to know whether 
this democracy is going to be placed' at the 
mercies of the Intelligence Department and the 
Secretary of the Home Ministry and the 
Secretary  of the Defence Ministry. 

(Interruption) 

SHRI M. RUTHNASWAMY (Mad- \ ras): 
Sir, on a point of, order. Is the hon. Member in 
order in referring to the advice of members of 
the Civil Service? They are not in Parliament. 
They cannot be questioned. There is a Minister 
who represents the Government and he should 
be called in question, not members of the Civil 
Service. 

SHRI BHUPESH GUPTA: That is an old 
story, I know. 

SHRI ATAL BIHARI VAJPAYEE (Uttar 
Pradesh): How does the hon. Member know 
that the Home Secretary and the Defence 
Secretary are opposed to it? 

SHRI BHUPESH GUPTA: It is my 
information. 

SHRI ATAL BIHARI VAJPAYEE: Sir, 
either he should be asked to disclose ... 

SHRI BHUPESH GUPTA: No, not at alL 

SHRI ATAL BIHARI VAJPAYEE: 
Otherwise he should not drag them in. 
Officials should not be dragged in. They are 
not here to reply. 

SHRI BHUPESH GUPTA: Shri Vajpayee 
is saying that he is not here. Every day he is 
bringing charges against so many people. ' 

SHRI ATAL BIHARI VAJPAYEE: Not 
Government officers. They are not here to 
reply. 

SHRI BHUPESH GUPTA: Shri Vaj 
payee should know that we discussed 
the L.I.C, and the Principal Secretary, • 
and the Chagla Commission was ap 
pointed .......... 

MR. CHAIRMAN: You need not insist on 
naming the people. 

SHRI BHUPESH GUPTA: I can 
understand that. But how hon. Members 
sometimes rise on a point of order, I do not 
understand. We discussed the L.I.C, discussed 
the Secretary, and a Commission was ap-
pointed. 

SHRI ATAL BIHARI VAJPAYEE: There 
were definite allegations. 

SHRI BHUPESH GUPTA: I mak* that 
allegation. 

MR. CHAIRMAN: Please do ** make 
that. 
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SHRI BHUPESH GUPTA:, You can   j say  
that  I  should  not  make  allegations.   That is a 
different matter. But let them not rise on a point 
of order. That has been done. 

SHRI ATAL BIHARI VAJPAYEE: 
Impropriety. 

SHRI BHUPESH GUPTA: That you can 
say. 

MR.  CHAIRMAN: You have taken   j 
more time than I have allowed.
 
1 

SHRI BHUPESH GUPTA: I am j very sorry, 
Sir, that Shri Vajpayee, whom I never interrupt 
when he says similar things, interrupts me. I am 
very sorry to state it, but I still have got all the 
affection for him. 

MR. CHAIRMAN: I would like you    to 
finish soon. 

SHRI    BHUPESH    GUPTA:     Five    
mmutes, Sir. 

 
MR.   CHAIRMAN:     Five     minutes    would 
mean five minutes. 

SHRI LOKANATH MISRA: He has taken 
much more time than has been given to us. 

SHRI BHUPESH GUPTA: Are you 
quarrelling over it? 

MR. CHAIRMAN: Please do not waste 
time.    You finish. 

SHRI BHUPESH GUPTA: These are small 
matters. The Swatantra Party should be given 
more time. Next time I wiH give some time 
from my time. 

Mr. Chairman, the only thing I should like to 
add is this. I do not like the Governor's 
ordering the M.L.As. out of the Assembly. 
They . are not presiding officers. Yet we find 
in Rajasthan that the Governor took the role of 
a presiding officer and chucked out the 
M.L.As. This is not good. All I can say is that 
this is happening all over the country. 

Finally, I should like only to end by saying 
one thing. Yesterday I heard here the speech 
of our Planning Minister. I thought that I was 
attending a Cambridge seminar, University of 
Cambridge    .... 

AN HON. MEMBER: The London School 
of Economics. 

SHRI ATAL BIHARI VAJPAYEE: Do 
not defame Cambridge. 

SHRI BHUPESH GUPTA: The same 
Cambridge if you like, whatever it is. Anyway 
a professorial thing he said. Mr. Asoka Mehta 
is a very good man, a very  learned man.    He 
said many things.   We are some of us fifty 
years old, I can tell you.    Therefore, it is very 
difficult for us when we get such things from 
him.   He should have told us as the Planning 
Minister why in 30 industries out of 50, which 
were surveyed, there was a decline in produc-
tion, why the rate of growth was going down, 
why there was idle capacity to the  extent   of  
14  or  15  per  cent  in many industries why 
the majority of the targets under the Third Plan 
had not  been  fulfilled,  why the  taxation 
target had been more than  doubled. These are 
the things he should have said.   It is ho use 
telling us about the drinking water and all that, 
co-operation and all that.    Co-operation will 
be there, but co-operation for what? Mr. Asoka 
Mehta did not even mention that    there    was  
a    Monopoliei Commission.    It is a    faulty    
report, but they had pointed out something. He 
did not mention that there was a commitment 
to reduce the income disparities, that there was 
a Mahalanobis Commission, report, that there 
was a statement by him as Planning Minister 
and otherwise also which needed to be 
implemented.    We should have liked to know 
"what direction in  the light  of the  experience 
of  the  Third Plan he would give to planning 
and how he would have    overcome    the 
lapses that have appeared, the drawbacks that 
are apparent, the structural  difficulties  that  
are  there.    It  is not enough to tell us that 
there .are 
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structural difficulties. Everybody | knows that. 
But the structural diffi- j culties have got to be 
overcome by the Planning Minister by vigorous 
economic, political and fiscal treasures, 
monetary and other measures. Nothing of the 
kind. We were disappointed by the speech of 
the Planning Minister because he left us more 
confounded except for the nice way ho speaks. 
All that I say in the end, Mr. Chairman, is that 
we have been !anded in a mess, in a jam 
because of the policies of the Government, and 
it. is very essential—and we shall discuss these 
policies during the Budget discussion—for the 
Planning Minister ana the Government to take 
courage in both hands and come to grips with 
the problem of hunger, poverty and 
unemployment and bring about radical 
institutional and structural changes not only in 
the agrarian sector of the economy by radical 
land reforms but also in the industrial sector of 
the economy by breaking up and disband, ing 
the concentration of wealth and economic 
power and monopolies, and so on. 

These are some of the humble suggestions 
given by a man who is not an expert but who 
would like all the same to press these things 
before ihe House. 

MR. CHAIRMAN: We will continue till  
1-30.    Mr. Debabrafa  Mookerjee. 

SHRI DEBABRATA MOOKERJEE (West 
Bengal): Mr. Chairman, I am glad that my 
friend, Mr. Bhupesh Gupta, has made certain 
suggestions which are of a constructive 
character. It may be that the question he raises 
as to whether there should be some settlement 
with Pakistan on the basis of the 1949 Cease-
Fire Line is a very difficult question, a 
question upon which the entire country will 
be called upon to make up its mind. 
Nevertheless that is a question which should 
be considered, and it can safely be said 
without pronouncing upon its merits that it is 
a constructive sug- 

gestion which follows as a corollary to the 
Tashkent Declaration and the 

spirit of the Tashkent anno-1 P.M. 
uncement. I am not sure, Sir, 

whether Shri Bhupesh Gupta's 
fulminations, with regard to the present 
attitude of the Government of India as regards 
the continuance of the Defence of India Rules 
are justified. What I wish to ask is whether in 
view of the latest pronouncement made by the 
Home Minister who, ia pith and substance, 
has promised reconsideration of the situation, 
wag it not rash on the part of Shri Bhupesh 
Gupta to fly at the throat of the Home 
Minister and demand the immediate 
withdrawal of the Defence of India Rules? I 
think Shri Bhupesh Gupta will try to reply by 
saying that it is not his opinion to which he 
was giving expression, but the considered 
opinion of the highest judiciary in the land and 
it is upon that that he took his stand. I do not 
know, Sir, what the retired Chief Justices of 
India or other Judges of the High Courts have 
said . . . 

SHRI  BHUPESH  GO FT A:   You  do not 
know? 

SHRl DEBABRATA MOOKERJEE: I know 
only this that the present Chief Justice has been 
pleased to make certain observations in a case 
which had come up before him. The case was 
undoubtedly one of the worst ol its kind. It was a 
very bad case. And it is well known that bad 
cases make bad law. If we take a little care ill 
reading the judgment of the learned Chief 
Justice, we will at once discover that what the 
learned Chief Justice wanted to say was that in 
that case, the formalities of the law had not been 
observed, that the affidavit sworn by the Home 
Secretary was unworthy of him and that there 
were certain facts proved in the case, which 
made it necessary for the Supreme Court to 
observe that this was an ugly 1   instance   of  
the    application    of the 
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[Shri Debabrata Mookerjee.] Defence of 

India Rules. The learned Chief Justice did not 
stop there. He proceeded to say that such cases 
were not matters of every-day occurrence. He 
never intended to say that this is •the way in 
which the Government tries to carry on its 
day-to-day ad-, ministration. 1 have before me 
a pamphlet which perhaps Shri Bhupesh Gupta 
... 

SHRI BHUPESH GUPTA: Oh! you have 
got it! 

SHRI DEBABRATA MOOKERJEE: I am 
not speaking witfiout my brief. I am not in 
the habit of doing so. 

. SHRI  BHUPESH    GUPTA:    I  am sure 
... 

SHRI DEBABRATA MOOKERJEE: 
I have before me a pamphlet which 
sets out the observations of eminent 
jurists. I dare say, there is a case for 
careful consideration of the question 
at the hands of the Government. But 
\ ask Shri Bhupesh Gupta once again 
through you, Sir: Is there any need 
for the fulminations, for the pugilistic 
attitude which he has taken, keeping 
in view the statement made by the 
Home Minister on the situation? Has 
not the Home Minister promised re 
consideration of the whole matter? 
Has he not done it in the most un 
equivocal manner? The Chief Justice, i 
as I was telling you, was pleased to 
observe—I am reading from the 
pamphlet which purports to have been 
issued by the party to which Shri 
Bhupesh Gupta belongs—
 
i 

i 
SHRI BHUPESH GUPTA: We have    

produced it for your convenience. 

SHRI DEBABRATA MOOKERJEE: The 
Chief Justice was pleased to say:   ' 'It is true that 
cases of this kind are   j rare..,.."  I  should  
imagine    that he   [ would have taken these . . . 

SHRI BHUPESH GUPTA: That was not the 
latest one. 

SHRI DEBABRATA MOOKERJEE: I do 
not know of a later publication. 

SHRI BHUPESH GUPTA: Thirty-four 
eminent citizens . . . 

SHRI DEBABRATA MOOKERJEE: Let 
us not have this cross-talk. I think Shri 
Bhupesh Gupta's party has not withdrawn this 
pamphlet. 

SHRI BHUPESH GUPTA: It is true. Have 
it. But I may also make available for your 
kind perusal the statement issued by 34 
eminent citizens including three Chief 
Justices. 

"^SHRr DEBABRATA MOOKERJEE: For 
my purpose this is good enough. I say this. 
The learrfed Chief Justice has been pleased to 
observe that it is true that cases of this kind 
are rare. But he proceeds to state: 

".... but even the presence of such rare 
cases constitutes a 'yarning to which we 
think it is our duty to invite the attention of 
the appropriate authorities." 

I dare say, Sir, that the Government of India 
has no intention whatsoever to disregard the 
opinion of the Chief Justice of India. They are 
considering the matter. And I have not the 
slightest doubt that after having taken a full 
view of the entire situation, they will not 
hesitate to do what appears to them to be just 
and proper. Surely, their decision, whatever it 
may be, will be subject, once again, to the 
criticism of my friend, Shri Bhupesh Gupta 
and the members of his party. But until such 
time comes, it would only be decent, if I may 
say so, for them to bide time and see how the 
Government of India acts. (Interruptions.) 
Please, I am not in the habit of being 
interrupted. 

SHRl    BHUPESH    GUPTA: I know that 
you  are a judge. 

SHRI DEBABRATA MOOKERJEE:  
once was, not now. 
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SHRI BHUPESH GUPTA: I kow that you 

have not been able to . . . 

MR. CHAIRMAN: Shri Bhupesh Gupta, 
let him proceed, please. 

SHRI BHUPESH GUPTA: I want to ask 
your opinion. I want your opinion. 

SHRI DEBABRATA MOOKERJEE: • Till 
such time comes, it would only be decent on the 
part of Shri Bhupesh Gupta and the members of 
his party or those who do not agree with me to 
wait and see how the Government of India 
reacts. 

I wish to tell you, Sir, in this connection that 
the Defence of India Rules have to be^read in the 
context of events and the enveloping menace to 
which we, consistently with our own safety, 
cannot shut our eyes. True, we have made peace 
with Pakistan. And it is the earnest hope of 
everyone of us that it will lead to a lasting 
solution of all the outstanding problems between 
India and Pakistan. Let us hope, as Shri Bhupesh 
Gupta has hoped, that the Tashkent spirit will 
pervade the country and will in future govern the 
relations between our two countries, India and 
Pakistan. At the same time, we cannot shut'our 
eyes to the fact that there is another country with 
which we have to reckon and that is China. The 
subversive activities of China. were stepped up in 
the African continent. You are well aware of 
what they had been doing there during the last 
few months. You know that the small African 
country, Burundi, took , the lead in making an 
effective protest against Chinese aggressive 
intentions in that continent. You also know what 
other insidious methods are followed by that 
country in Africa. They believe in conflicts and 
in subversion. As many as 14 African Heads of 
State*met to curb Chinese designs in Africa. You 
know that there had been a shipment of arms to 
Uganda and that was discovered by Kenya.   You 
know that Malawi open- 

ly protested against the Chinese attitude of 
subversion. You know that Dahomey, the 
Central African Repub-lic) and Upper Volta 
joined the anti-Peking movement. You know 
that a Chief of Staff of one of the African 
countries found a cache of arms in the  
presidential palace and a secret fighting ground 
for the purpose of training guerrillas was also 
discovered. You know that even Ho Chi-minh 
is not always satisfied with China's professions. 
And surely, you know what the present attitude 
of Castro's Cuba is. I have detailed these facts—
these are matters of common knowledge— only 
with a view to impressing upon you the extreme 
urgency for keeping in mind the serious 
character of Ihe Chinese menace. It is true, the 
menace has been with us for about four years. It 
is perhaps also true that we have to learn to live 
with this menace as we are sometimes compel-
led to learn to live with a bad heart or a 
damaged liver. But the menace is there. In this 
enveloping menace, this country was compelled 
to have recourse to the Defence of India Rules. 
And to that was added the additional menace 
coming from our neighbour, Pakistan. In those 
circumstances the emergency was conti- • nued 
and the enjoyment of fundamental rights was 
suspended. It will not do merely to say that time 
has come when you can close the shop and 
wind up the business and go and feel happy. It 
is time to have a review of the entire situation 
and see what you can do about it. It is true ;t be-
comes the immediate duty of the Government 
of India, at least, to take note of the views of 
eminent men all over the country and if possible 
to act in consonance with what they think to be 
the duty of a responsible government. I do not 
say there is not a case for review. I say there is 
no occasion for showing angry eyes, no case for 
saying that Government have been running the 
administration in a most irresponsible manner 
and putting people into jails in a cavalier 
fashion. Sir, do we not know that in many cases 
you   cannot   support the 
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that have been    promulgated to secure social    
objectives without the  help  of the  Defence  of 
India Rules? 

' SHRI BHUPESH. GUPTA: No. 
SHRI DEBABRATA MOOKERJEE: If 

Mr. Gupta says "No," I would contradict him 
and advise him to read the 'law . . . 

SHRI BHUPESH GUPTA: I =an tell you, 
Mr. former Juflge, that I have read the law 
and I need not be told to understand it. We 
have got other institutions . . . 

MR. CHAIRMAN: Mr. Gupta, he is not 
yielding. 

SHRI DEBABRATA MOOKERJEE: ... I 
will not attempt the impossible and' imitate 
Mr. Gupta's manners, i will only say this . . . 

SHRI M. M. DHARIA (Maharashtra): 
Nobody is competent to do that. 

SHRI DEBABRATA MOOKERJEE: Yes. 
I think the Essential Commodities Act, such 
as it is, is perhaps—1 say "perhaps"—not 
sufficient to sustain and buttress the 
numerous rer.u-latory orders that have been 
promulgated in the public interest. 

SHRI BHUPESH GUPTA: Amend it. 

SHRI  DEBABRATA MOOKERJEE: The  
orders  which  have  been   passed with a view 
to securing for the common man the daily 
necessities .it life have got to be studied and 
considered in  the* context  of  the  altered  
situa-  ! tion.    You cannot fight everything on   
I a political plane.    You have to consi-   ' der 
all facts relevant to a case before   j you take a 
decision. 

Sir, I am not suggesting that Mr. j Gupta is 
playing to the gallery. I am saying this that he 
requires, with his friends, to sit round the table, 
put their hands on their breast and apply (heir 
minds    to   the realities    of   the   I 

situation. It is not right that, they take their 
stand upon the dreary desert of dead habit of 
opposing any and every move initiated by the 
ruling party. It is essential that we all bend 
our energies in trying to f-nd out what is good 
for the nation as a whole. It is not right to say 
that the Defence of India Rules have been 
prostituted in order that political opponents 
might be inconvenienced. It the position is 
carefully analysed, it will be quite evident that 
we have to fake into account the surrounding 
circumstances keeping the security of the 
country and the maintenance of services and 
supplies essential * j the life of the 
community as our first consideration, and 
then try and see whethed the Defence of India 
Ruleg can be done away with. 

I think, Sir, it is a great tribute to India to 
have a Constitution function-ingi in which we 
have a' chapter oa Fundamental Rights and at 
the same time to have been able to carry on 
developmental projects. I would ask Mr. 
Gupta, through you, Sir' to name another 
country where they have worked a 
Constitution like the une we have and carried 
on with numerous developmental works. 

SHRI BHUPESH GUPTA: I cannot name 
a country where out of 15 years of 
Constitution, 41 months have been under the 
Defence of India Rules and a state of 
emergency in times of peace  barring  the war  
days .  .  . 

MR. CHAIRMAN: Mr. Gupta, please. 

SHRI DEBABRATA MOOKERJEE: I 
admire'Mr. GuptaTs complacent self-
sufficiency. I shall not call it arrogance; I 
shall call it ignorance. He says that he knows 
of no country where for 41 months 
emergency regulations have been in .force. I 
will ask him to turn for o1^ moment . . . 

SHRI BHUPESH GUPTA: In peace time, 
no. 
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SHRI DEBABRATA MOOKERJEE: . . . I 
will ask him for one moment to turn to the 
history of England during the last War . . . 

SHRI BHUPESH GUPTA: Come on. I 
join issue. 

SHRI DEBABRATA MOOKERJEE: . . . 
where you will find that the country had been 
for y:,ars under the Defence Regulations, of 
one kind or another. 

SHRI BHUPESH GUPTA: When? I ask 
the hon. Member, tell us, when? 

SHRI DEBABRATA MOOKERJEE: I 
say, Mr. Bhupesh Gupta, I wi'l not be cowed 
down by you. 

SHRI BHUPESH GUPTA: You ask :ne' 
questions  and you preface  it  by saying as if 
we know nothing.   I ask you, when   was  it   
except  during the 
War? 

SHRI DEBABRATA MOOKERJEE: It 
was during the War. 

SHRI BHUPESH GUPTA: Since the 
Magna  Carta   was  signed . . . 

MR. CHAIRMAN: Mr. Bhupesh Gupta. 

SHRI DEBABRATA MOOKERJEE: Mr. 
Bhupesh Gupta is blissfully ignorant of the 
fact that the world has travelled a long 
distance since 1940. There was no such thing 
before 1945-46 called the cold war. We are 
now living in an age of cold war, and China is 
a great menace to us, and we have provided 
against that. 

SHRI BHUPESH GUPTA: May I tell the 
hon'ble former Judge that our Constitution 
does not provide for the Defence of India 
Rules during cold war . . . 

SHRI P. C. MITRA (Bihar): China is 
occupying large territories of India. Is it not a 
state of war? 
84  RS—4. 

SHRI BHUPESH GUPTA:    No. 

SHRI DEBABRATA MOOKERJEE: Sir, 
angry looks, vituperation, gesticulations, either 
on my part er on the part of Mr. Gupta, will not 
help the situation. Let us sit down and try and 
take a quiet look honestly at the facts with which 
we have to deal. Let us try and And out whether 
we can scrap the Defence of India Rules just at 
this moment as Mr. Gupta would like us to do. 
We cannot do that. We have to take, as I say, 
once again a look round about and see whether 
this is possible to be done at once. Mr. Gupta 
complains that Fundamental Rights have been 
trodden upon by an irresponsible Government. I 
would say, Sir, that just as there is a chapter on 
Fundamental Rights, there should be written into 
the Constitution a chapter on fundamental duties 
and obligations. No doubt Government have their 
duties to discharge, and if they fail to do their 
duties, surely they come in for criticism, and they 
will forfeit the right to rule the country. But at the 
same time, Sir, we, the citizens, have our duties 
and responsibilities. It will not be merely to say 
that this must be done by the Government, and 
that provided for by the Government, and 
everything must be got done by the Government. 
I think we have good reasons to ask ourselves 
this question, what we are doing? What is the 
ordinary citizen doing to help the country, to help 
the Government, to help himself? Rights cannot 
be divorced from duties and obligations. The 
Government has the obligation to see that the 
common man gets his food; the Government has 
been trying to dis- » charge the obligation with 
the help of the much-maligned Rules. Look at 
West Bengal for one moment. Well, you cannot 
get chhenna product? now, you cannot get milk 
products; this is considerable deprivation. I dare 
say. Sir, Bengali culture is intimately linked up 
with Sandesh, but then .... 

 



1813      Motion oj Thanks       [ RAJYA SABHA ]       on Presidsnt's Address      1814 
SHRI BHUPESH GUPTA:  There I, 

fully agree with you. 

SHRI DEBABRATA MOOKERJEE: . 
. . but then the people of West Bengal 
have been made.to forgo them. And why 
have they been made to, and for whom? I 
ask. It is for the people, so that nursing 
mothers, babies, infants, the weak and 
the invalid may get their share of milk. 
And all this has been done with the help 
of emergency measures. You Lift the 
emergency and you get the chhenna; you 
resurrect the Sandesh (ind the Sandesh 
will travel lusciously into Mr. Gupta's 
mouth .md maKe hirn happy, but his 
countrymen in West Bengal will starve 
and weep, weep and starve to death. 

SHRI SANTOKH SINGH (Delhi): Mr. 
Chairman, Sir, I rise to support 
wholeheartedly the Motion of Thanks to 
the President for his Address to both the 
Houses of Parliament. Sir, in his Address 
the President referred to the food 
production problem. It has been 
mentioned in the Address that in 1965-66 
we were likely to achieve a production of 
76 to 77 million tonnes of foodgrains as 
against 88 million tonnes of foodgrains 
produced  in  the  previous  years. 

[THE DEPUTY SPEAKER in the Chair] 
Madam Deputy Chairman, we all along 
have been thinking in terms of production 
of more fertilisers. Our foodgrains mainly 
depend upon the monsoons, and if the 
monsoons fail, the foodgrains also fail us. 
Madam, it is perfectly right that we should 
lay stress on more and more production of 
fertilisers, in millions of tonnes but, 
Madam, I 'must say that . our foremost 
duty is that we pool all our resources for 
the adequate supply of water for irrigation 
purposes. May be that fertilisers are very 
good, and they are actually very very help-
ful for food production but, Madam, in the 
absence of water these fertilisers are not so 
much of use. As a matter of fact it is being 
mentioned today that in the absence  of 
water 

they can be harmful also. Therefore, 
Madam, I would like to see that our 
country lays more stress upon the supply 
of an adequate quantity of water—may 
be through large schemes or petty 
schemes or small works—so that more of 
water supply is made available. 

Our Government is doing its bit, 
Madam, towards the family planning side 
to arrest the growth of population. 
Certainly our food problem, our family 
planning problem f>nd all the other things 
are intimately connected, one with the 
other, md it we lay stress on family 
planning we will arrest the growth of 
population as well as produce a healthy 
nation. So as to achieve better results in 
this regard of the arrest of population 
growth, I see that abortion is also, being 
thought of for its legalisation. Only 
yesterday a lady Member did object to 
abortion because of the physiological evils 
accompanying abortions. But, Madam, 
this is a point which can be debated. I am 
not a . doctor but am still trying to say 
these things. This unwieldy and uncon-
trolled growth of population certainly 
affects foodgrain production and dis-
tribution. 

Madam, one point more—of course it 
is the talk in the Central Hall, or outside; 
it is the talk of the day also—it may not 
be very much concerned with the food 
production problem, or saving of food, or 
popula-lation growth—but this point is 
being debated, and I would like to offer 
this .point for debate here also. It is this. 
Madam, there are some incurable 
unfortunate patients, who are looking for 
death, and are always looking to the 
Almighty so that the Almighty might take 
them away. In some cases the patients are 
afflicted with such diseases that they 
continue to remain in bed suffering for 
years together, not for so long as two 
years or three years, but even more, for 
five years and seven years and ten years. 
Such patients pray to God for their death, 
but they are unable 

■ 
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to die. I would not dare to suggest, Madam, 
anything that might bring untoward effects on 
me, taut the talk of the day is that 
Government should come to the help of such 
patients and do something so as to relieve 
them of that pain and suffering. 

SHRI ARJUN ARORA : How? 

SHRI SANTOKH SINGH : It is very 
difficult to suggest; I leave it for a debate; it is 
a point to be debated. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Do ycu want them to be a party to 
murdering such patients? 

SHRI SANTOKH SINGH: I have not said 
anything, but I leave this point to be debated. 
But something should be done. This is the 
talk outside, everywhere. 

 
SHRI SANTOKH SINGH : This is a roint 

for discussion in future; next time. 

SHRI V. M. CHORDIA (Madhya 
.Pradesh): Next time he will give his mind. 

SHRI SANTOKH SlNGH: The President 
has also referred to the industries in the private 
sector and the public sector. Madam, in the . 
public sector the industries are coming up 
very nicely. Industries like machine-building, 
oil refineries. Petro-Chemicals, fertilisers and 
steel etc. are coming, in huge numbers. They 
are going tc be the bases, they are going to be 
the basic industries and the mother industries 
for other industries to be helped in the private 
sector, and the dependent industries in the 
public sector too. Madam, I must say regard-
ing the private sector industries that, 
particularly in the year 1965-66, the private 
industry had to face a good deal of trouble for 
want of raw materials. Manv a plant is 
threatened with closure, specially those which 
are dependent       upon   .  imported       raw 

materials. To quote the President, he has in his 
Address mentioned that "Industries in the 
private sector have also to- expand their output 
and  capacity" and added that "conditions have 
to be created in which private initiative and 
private savings can be harnessed to make the 
maximum possible contribution to growth and 
development within the framework of the 
Fourth Five-Year Plan." Madam, the Budget 
has already been laid. I wish it were possible to 
create the proper conditions and the proper cli-
mate for the growth of industry. But, Madam, I 
must say that the unnatural heavy tax burden 
has further been increased by 10 percent, in the 
Budget placed yesterday evening and it has 
been increased on the corporate as well as the 
non-corporate sectors. In order to give them 
the proper climate it was necessary that the 
industries after making profits, should be 
allowed to plough back their profits into the 
concedns. Madam, the necessary cli mate is 
not there. I wanted and I wished that 
something better would be done. But 
yesterday, Madam, last evening, things have 
gone even further and it will not now be 
possible for the industries to grow rapidly as 
the President in his Address has desired them 
to grew.   Thank you. 

THE DEPUTY CHAIRMAN: Shri 
Lokanath Misra will speak after the lunch 
hour. The House now stands adjourned till 2-
30 P.M. 

The House then adjourned for 
lunch at half-past one of the clock. 

The House reassembled after lunch at half-
past two of the clock THE VICE-CHAIRMAN 
(SHRI M. P. BHAR-GAVA)   in the Chair. 

SHRI LOKANATH MISRA: Mr. Vice-
Chairman. Sir, we are discussing the 
President's Address and the achievements of 
the Government when the country is • 
suffering from half starvation. 

DR. M. M. S. SIDDHU (Uttar Pradesh):   
Question. 
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SHRI LOKANATH M1SRA : To the very 

first sentence that I spoke, Sir, there is an 
objection raised by a doctor friend belonging 
to the ruling party. He seems to have doubts 
about the authority cf, what I said. He lives in 
the city of Lucknow where he must be in 
possession of his ration card, more so because 
he belongs to the ruling party. Therefore, he 
would not have been deprived of his daily 
ration. He does not have information as to how 
the poor people in the rural areas suffer. The 
people in many of the areas that I have 
visited... 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): Mr. Lokanath Misra looks better 
fed. 

DR. M. M. S. SIDDHU : He does not look 
starved. 

SHRI LOKANATH MISRA: I may be 
appearing better fed, but you are the people 
who are really better fed. Mr. Vice-Chairman, 
I have had the privilege cf going round the 
rural areas during the inter-session period. At 
least eight districts in Orissa had very bad 
crops and there is almost semi-starvation 
condition among the people there. Because of 
the drought the people had only got from their 
own land about fifteen days' foodgrains. 
Thereafter, they did not know what tc do. 
Those of them who approached me were 
advised to go for any relief work that might be 
there, made available for the people. But no 
relief works were made available to them. I do 
not know what has happened. Even though the 
Government may have to its credit fair price 
shops, the people must have the money to pur-
chase the foodgrains from those shops. In the 
rural areas unless work is available to these 
people they do not earn anything and because 
of the drought conditions no work was 
available. Therefore, the people do not have 
the money even ' to purchase their daily 
necessities, their rations from these fair price 
shops. But when the people are starving in the 
rural areas we talk about the mighty plan. We 
have had  plenty of experience      of these 

mighty plans for the last 18 years. It seems 
that Mr. Asoka Mehta who has become the 
spokesman of the ruling party so far as' the 
Plan is concerned, as well as all the Members 
of the Government, have a world of their own, 
a world of their own imagination, where they 
live. They are soaring in the air. They do not 
know that the people who live on the ground 
have a standard of life different from the one 
that they themselves have. So they must be 
brought down to the land, to the earth so that 
they may see what is happening in the 
country. Many years ago, Sir, I had read a 
story, the story of the invisible robe, where a 
cunning tailor suggested to the then king to 
have a robe which would be beautiful and 
light. The king was carrying a heavy weight 
because . he was wearing a heavy robe. 
Ultimately the day came wheh the tailor 
started putting on the king the invisible robe 
and in that robe the king appeared before his 
court. There his flatterers and all those people 
who depended upon the king, started 
applauding that invisible robe. Some said that 
the robe was marvellous. Some said it was 
excellent, even though the king had no clothes 
on. Now the Plan here in our country is in the 
form of that invisible robe and the 
Government is getting all the applause from 
Congress Members oi Parliament who are of 
their own party and also from their party 
followers in the country. They say that this is 
the only panacea which can give us milk and 
honey and what not. Eighteen years after I 
have heard here Members from the Congress, 
the rufing party ( for the first time denouncing 
the Plan. 

SHRI CHANDRA SHEKHAR: Who is 
denouncing it? 

SHRI LOKANATH MISRA : Yes, Shri 
Asoka Mehta's followers will never denounce 
it. 

SHRI   CHANDRA* SHEKHAR : Only 
Mr.   Birla's  followers  are  denouncing it 
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SHRI LOKANATH .MISRA: They are all 
in the Congress Party. They form sixty per 
cent, of the party. The eldest brother among 
the Birlas is himself a Congressman. 
(Interruption). The eldest Birla is a Congres-
sman. Does anybody deny that? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI RAJ 
BAHADUR): From where does he get all 
these counts. 

SHRI LOKANATH MISRA : I would like 
the Information and Broadcasting Minister 
who is in charge of the information of the 
whole country to say that Shri G. D. Birla is 
not a Congressman. 

SHRI RAJ BAHADUR: Mr. Vice-
Chairman, I do not know from where my hon. 
friend gets all this count. He seems to be very 
much in league with the Birlas. 

SHRI LOKANATH MISRA : I claim to 
know much more about Congressmen than 
many in the Congress Party themselves know. 
I claim that. Sir, now some in the ruling party, 
the party that has had tremendous power all 
these yearsj have been disillusioned. I was 
happy to find that they were frank enough and 
that they had the boldness to say the things 
which they wanted to say. There was a friend 
from Gujarat who said that there was no 
drinking water in the eountry for men. 

SHRI P. N. SAPRU (Uttar Pradesh): Is 
there drinking water for women? 

AN HON. MEMBER : He did not say that 

SHRI LOKANATH MISRA: I thought my 
hon. friend would have interrupted me by 
saying that there ivas no drinking water for 
cattle, because that is the election symbol cf 
the Congress and they care more for cattle 
than for human' beings. Now it is really 
ridiAilous for the same administration, for the 
same ruling, party to have continued in power 
for the last 18 years. 

SHRI P. N. SAPRU: What can be done? 

SHRI LOKANATH MISRA : And yet their 
big structures and all their schemes in their 
Plan have not been able to give even drinking 
water to the people from whom they collect 
taxes mercilessly in the name of ' the Plan. If 
they have not been able to dig wells in order to 
supply drinking water to the people, what else 
can they do? How can they give water to the 
plants when they have not been able to give 
water to human beings. You cannot expect that 
from this Government. 

SHRI AKBAR ALI KHAN: This was 
explained at some length by Shri Asoka 
Mehta yesterday. 

SHRI LOKANATH MISRA: Yes, I will 
come to Mr. Asoka Mehta also. 
(Interruption). The Deputy Minister should 
be audible if he wants to interrupt. 
Parliamentary courtesy requires that you 
should not interrupt if you are riot bold 
enough to speak out. 

THE DEPUTY MINISTER IN THE 
MINISTRY -OF FINANCE (SHRI L. N. 
MISHRA): I say, why bring in Asoka 
Mehta's name here? 

SHRI LOKANATH MISRA: He is your 
new leader. He was your spokesman 
yesterday. Don't you keep tn at much 
information? He was your spokesman here 
yesterday. 

Now, Sir, the figures of our imports of 
foodgrains are increasing year by year. 
Probably, they are keeping pace with the period 
of our Plans. During the First Plan, the imports 
were for much less than those in the' 18th year. 
This year we are almost dependent upon the 
imports alone. .We depend on rain for irrigation, 
we depend on imports for the basic necessities 
of human life. What have you done in the 
meantime? You can show us pictures of gigantic 
plans somewhere, another plan of the size of the 
Hima-I   layas but what is the net yield to the 
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[Shri Lokanath Misra.] country that has 
been given by all these plans? The basic 
necessities have not been met and this is 
because of a great confusion existing in the 
Government. 

Reference was made recently here to the 
presence of the Governor of Kerala who came 
here shirking his duty when the State of 
Kerala was having its worst so far as the food 
crisis went. What was he here for? He came 
here to canvass support for a particular 
candidate of the ruling j>arty. I interrupted the 
other day to ask whether he was here 
canvassing for Lever Brothers in the use of 
Sunlight Soap. What is worse, Sir, is that he 
was here as the Governor of Keraia, enjoying 
all the facilities that could jbe made available 
to a Governor and using the Kerala Gov-
ernment's car for  going round Delhi. 

PROF. M. B. LAL (Uttar Pradesh): Is it a 
fact? 

SHRI LOKANATH MISRA: It is a fact. 
How else could he have gone round Delhi? 
Did he have a car of his own here? It was the 
Kerala Government car that he used. 

PROF. M. B. LAL: I presume he must 
have used his friend's car if he did not have a 
car here. 

SHRI LOKANATH MISRA: No, he was 
staying in "Kerala House". You can also 
ascertain from the "Kerala House" records. 
He was using definitely Kerala Government 
money to canvass in favour of a particular 
candidate belonging to the ruling Party who 
was contesting the leadership election. What 
worse could be done by a responsible man 
who is called a Governor? 

SHRI CHANDRA SHEKHAR: Nothing 
worse could be done but he was canvassing 
not for somebody. He himself was ... 

 

SHRI LOKANATH MISRA: But Sir,  ... 

SHRl CHANDRA SHEKHAR: He was 
canvassing not for another candidate. 

PROF. M. B. LAL: It is a verv important 
question, Sir, While he was here, he was not 
discharging the duties of the governorship but 
he was canvassing for someone with a view to 
canvassing for himself. 

SHRI LOKANATH MISRA : There ic 
another point that I would like to bring tc the 
notice of the Chair and to the notice of the 
House. I want to know whether it is really 
permissible for a Governor to continue his 
membership of the ruling Party if we are 
really working in a democratic Statt. This 
particular Governor attended the A.I.C.C. 
session in Jaipur as one of its members. 
Immediately after his resignation there was no 
election held, that is, since his resignation and 
the holding of the A.I.C.C. session, there was 
n° election held to this body. Therefore, it is 
definitely a fact that he continued to be a 
member of the A.I.C.C. even when he held 
the governorship. How many other Governors 
are there who are surreptitiously continuing to 
be members of the ruling Party? This must be 
gone into. What is Mr. Nanda doing? He is 
continuing the emergency to send his political 
opponents to jail but these are persons  .   .   . 

SHRI AKBAR ALI KHAN: No. 

SHRI LOKANATH MISRA: . . . are persons 
here who are doing these things surreptitiously. 
These are the men who should be booked, whe  
should be sacked immediately, dismissed and 
brought to the notice cf the public. 

There is another confusion here. I here have 
a news item which comes under the Ministry 
that my friend, Mr. Raj Bahadur, presides 
over. This caters to the election of Ihe Deputy 
Chief Whip in both the Houses; Is 
Government money meant here to eater to the 
needs of a particular party? The Press 
Information Bureauj never 
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in its life, has done this service to any other 
Member, any Leader of the Opposition, not to 
speak of an ordinary Member. Even the 
Leaders of the Opposition in both the Houses 
have not got this type of publicity all through 
the existence of the Press Information Bureau. 

SHRI .RAJ BAHADUR; Mr. Vice-Chairman, 
1 should like to ofter, a personal explanation. I 
do not propose to intervene in this Debate. This 
matter was brought to my notice just ! now and I 
de maintain Sir, that there is hardly anything 
wrong in this. Even the internal elections .of 
party Whips or Deputy Chief Whip or Chief 
Whip are matters of interest for the public. The 
people should know. Not pnly the Congress 
Party elections but also elections of the ether 
Parties should' be made known. People should 
know who is the Chief Whip, who is the Deputy 
Chief Whip, who are the other Whips and so on. 
There is nothing wrong about it. The Member 
can ask as to why his Party elections have not 
been mentioned, why they have not been 
publicised. He might perhaps say why the 
election of this gentleman as the President or 
that gentleman as j the Secretary has not been 
mentioned in the Radio. Their proceedings are 
also reported. I think this is a matter where 
democracy should be allowed to function and 
the Press Information Bureau, the information 
agency and the information media of the 
Government should be allowed to cater to the 
people and give the necessary information about 
the functioning of the Party. 

SHRI LOKANATH MISRA: If the hon. 
Member were that impartial, I would have no 
objection at all. 

SHRI RAJ BAHADUR: It is rather a very 
unkind cut, Sir. I have been here only for a 
month. He has not seen much of me and he is 
casting aspersions. 

PROF. M. B. LAL: He has seen a lot of 
you. 

SHRI ATAL BIHARI VAJPAVEE: We 
know you. 

SHRI LOKANATH MISRA: I make it 
very clear... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : But there is no time. When 
can you make it clear? 

SHRI LOKANATH MISRA: I make it 
very clear that I have nothing personally 
against Mr. Raj Bahadur. 

SHRI RAJ BAHADUR: Thank you very 
much. 

SHRI LOKANATH MISRA: It is against 
the Ministry of Information and Broadcasting. 
The Minister gave the explanation that the 
people should know who the Deputy Chief 
Whip was, who the Chief Whip was. Does he 
mean to say. 

SHRI RAJ BAHADUR: Is there anything 
wrong about it? 

SHRI LOKANATH MISRA: Dees he want 
the people to be ignorant about the name of 
the.Deputy Chief Whip or the Chief Whip of 
th< other parties? 

SHRI RAJ BAHADUR: If we had not 
given any information, we would have been 
accused and said that the Press Information 
Bureau was not functioning at all. 

(Interruptions    by Shrimati    Devaki 
Gopidas). 

SHRI LOKANATH MISRA: Please fix up 
the time with the Chair. If ycu want an 
explanation, I am prepared to give it, I am 
prepared to talk for the whole day but please 
fix up the time. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): It is time to wind up. 

SHRI LOKANATH MISRA: Madam, ... I 
am sorry, Sir.   It is because she 
interrupted. 

THE VICE-CHAIRMAN (Shri M. P. 
BHARGAVA): It is not strictly safe to speak 
any further. 



1825      Motion of Thanks       [ RAJYA SABHA J       on President's Address      1826 
SHRI LOKANATH MISRA: There is 

another point. I had once said that the only 
sacrifice to the credit of the Congress is the 
sacrifice ox the sense of shame. Here is proof 
of that. Here is an invitation and another con-
fusion prevailing there which I want to point 
out. Here is an invitation from Shri 
Fakhruddin Ali Ahmed, Minister of Irrigation 
and Power: 

"Shri    Fakhruddin    Ali    Ahmad, 
Minister   of   Irrigation   and  Power, 
requests the pleasure of ...............................  
at Tea in Room No. 315. in Sharam 
Bhavan ..." 

SHRI L. N. MISHRA : It is "Shram" not 
"Sharam" 

SHRI LOKANATH MISRA: My friend, 
Mr. L. N. Mishra, Deputy Minister of what 
Department, I do not know, I cannot say 
because there are ever so many departments 
and ever so many Deputy Ministers and there 
have been so many changes recently, has 
probably no idea of the vowels in the English 
language; he... 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You have already taken 
twenty minutes. 

SHRI LOKANATH MISRA: The point is 
that they wanted to concentrate "sharam" in 
that Bhavan alone which my hon. friend, Shri 
Jagjivan Ram, represents. The Bhavan pro-
bably symbolises the way in which he was 
taken into the Cabinet. 

Let us now see what happens under our 
very nose. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): But you have already  taken  
twenty  minutes. 

SHRI LOKANATH MISRA: In Delhi, 
there is a population of twenty lakhs of people 
and the quantity of atta given is twenty 
thousand quintals daily. This quantity of 
twenty thousand quintals of atta is given to 
four of the biggest mills. They get wheat at 53 
paise per kilo and atta is released at  59  paise  
per  kilo  for  public  con. 

sumption. That is because the bigger mills 
change two paise more per kg. There are 
about a thousand smaller mills that had 
quoted two paise less. And the total amount of 
loss on this account amounts to Rs. 20,000 
per day which amount is going to these four 
bigger mills. Now this is a preelection year 
and naturally the Congress would be trying to 
get the maximum out of the businessmen for 
the elections but that way they should not 
allow these four mills to fleece' the people of 
Delhi to the tune of Rs. 20,000 per day, 
particularly the poorer sections, for the benefit 
of Congress funds. 

Now, about education, I will speak only a 
word. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You are curtailing the 
chances of  others. 

SHRI LOKANATH MISRA: Just give me 
two minutes. I will say a few words about 
education. We are now following a system of 
education which was first started by Mr. 
Macau-lay. There has been little change after 
that. Since we are now in the eighteenth year 
of our Republic, I would particularly request 
the hon. Minister of Education, who is very 
reasonable, to find out seme means whereby 
our students could be educated in a better way  
and be used subsequently after their 
educational career for some purpose. Now5 
under the present system of education what 
happens is, they only raise the figure of the 
educated unemployed. A boy or a girl is sent 
to the school because he or she has nothing 
better to do at home. Therefore,' in the 
mofussil areas, if the boy can look after the 
cow he is not sent to the school because he is 
not assured even pf his wages as a cowherd 
alter his education. Sc I would request the 
Education Minister to kindly reorient the 
entire system of education so that it would suit 
our country. 

SHRI AKBAR ALI KHAN: That is why 
he has established a Commission whose 
report you will soon have. 



1827       Motion of Thanks 11 MAR. 1966 J on President's Address      1828 
 

THE VICE-CHAIRMAN (SHRI M. P.   
BHARGAVA): He knows that.    . 

SHRI LOKANATH MISRA: We have had 
several Commissions. The Commission does 
not count. What counts is their mental attitude. 
If the Education Minister is bent upon changing 
this particular system of education he j would 
change it. 

THE MINISTER OF EDUCATION (SHRI 
M. C. CHAGLA): I know my hon. friend is 
stressing that our education should be 
production-oriented. I fully realise the point 
that the hon. Member is making that the 
farmer's son who gets himself educated won't 
work on the farm. He would go to the city to 
get a white collared job. And the farmer says, 
'why should my son be educated if he is not 
going to be of help in the farm'. I am cons-
cious of^the problem and we are trying to 
tackle it. But my hon. friend would realise that 
there are two difficulties. One is that it is a 
State subject and secondly the figures are as-
tronomical. There are 60 million students 
irfthe primary schools and I am sure my hon. 
friend realises the difficulty. We are fully 
conscious of it. 

SHRI   LOKANATH   MISRA: Thank 
you. 
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THE DEPUTY CHAIRMAN: Mr. Nausher 
Ali. If you like, you may sit and apeak. 

SYED NAUSHER ALI (West Bengal): 
Thany you, Madam. I had sent in two 
amendments. They could not be moved 
owing tomy illness. They related to two 
matters: emergency and food. As regards 
food I reserve my comments to a future date. 
But as far as the emergency is concerned. I 
would just make a few brief remarks 

Madam, at this fag end of the discussion it 
is hardly possible tn make any new points on 
the continuance of the emergency. In my 
opinion there is no emergency. It had ceased 
long ago. I repeat there is no national 
emergency. The volume of opinion against 
the continuance of it in the Houses and 
outside them negatives the existence of an 
emergency. In a national emergency it is the 
nation that considers itself endangered. But 
here we find so much divergence of opinion, 
so much opposition both inside . and outside 
the Houses, that it can never be called a 
national emergency. It is at best an emergency 
of the Congress Government. It i« not even an 
emergency of the Congress party because I 
know there are many Congress M.Ps, who are 
dead against it. 

Madam. I asked for leave to speak in the 
morning. In the evening it is very difficult 
for. me to speak. However. I will finish my 
speech by making a few remarks. 

Now I should not and I would not like to 
repeat what has already been said, but I cannot 
help referring, or inviting the attention of the 
Government, to the statement issued by 34 
eminent men of India headed by Mr. Setalvad. 
These eminent persons cannot by any stretch 
of imagination be .said to be partisans. They 
consisted of the former Attorney General, 
three Chief Justices of the Supreme Court, six 
Judges of the Supreme Court and High Court, 
I think eight newspaper editors and som.e 
other eminent men, I think four Vice-
Chancellors including Dr. Deshmukh, Dr.' 
Mudaliar, etc. Now I cannot conceive of a 
tronger condemnation of the continuation of 
this emergency declaration. What do they say? 
First of all they say that they have been 
induced to make this statement to see that the 
fair name of India is not tarnished abroad. 
Then they say that the continuation oi this 
emergency is worthy only cf a police State, cf 
a dictatorship, not of a democracy. Finally , in 
answer to a question  Mr.  Setalvad  stated  
that  he 
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is not unconscious of the threat from China. 
But the Chinese attitude is unpredictable. And 
the nation cannot be deprived of the 
fundamental rights on this uncertain, 
imaginary apprehension of a danger. Article 
352(1) and (2) give power to the Government 
to declare an emergency. What are the 
previsions? The provisions sav that there must 
be a grave emergeny either by war or by 
foreign aggression or by internal disturbance. 
There is no war, no foreign aggression, no no 
internal disturbance. This is is the provision 
of article 352(1). Now, let us turn to article 
352(31. It says that a Proclamation be be 
made even when there is no actual war or 
aggression or internal disturbance but when it 
is imminent— I draw the attention of the 
Leader of the House to the word 'imminent', ls 
there any immient danger to India from any 
quarter whatsoever? There, fore, there is no 
background whatsoever, no' reason 
whatsoever, for the continuation of this 
emergency-neither actual nor imminent. I 
submit that this continuation of ths emer 
gency is a gross violation f-nd phusa of the 
Constitutional provisions of thf country. It is 
mala fide, it is ultra vires, of the Constitution. 
You may dispose of any statement by the 
Opposition having a packed house. Bin how 
can you dispose of the opinion of these 
eminent personages whose opinion, I submit, 
is entitled tc the greatest respect? And I hope 
that the Government will move in the matter 
immediately and show the respect that is due 
to them by declaring ihe emergency 
withdrawn. 

I should like to draw the attention of the 
Leader of the House tn thr President's 
Address itself. Does thai justify the 
continuance of this emergency? I submit not. 
Just look at this. What does the President 
sav* The President simply says : 

"Unfortunately, our relations with the 
People's Republic of China "till continue to 
be strained. The country has to be vigilant 
and strong." 

Who denies that the country shc-nlil be 
vigilant? Who denies that the country should 
be strong? To b? vitri lant and strong is one 
thing and emergency is quite a different 
thing. Now. the President in the previous 
sentence has stated definitely that: 

"We are fortunate in having very 
friendly relations with almost al1 ccuntries 
in the world. We ar° particularly happy 
that the friendly ties and understanding 
with oui neighbours have been fin ther 
strengthened." 

 
Where is the emergency then? Even taking 

this President's Address as P is, there is 
absolutely no justification whatsoever for the 
continuance of the emergency. As I have 
already staten. it is an emergency not of the 
nation, it is an emergency not of the Congress 
Party, it is an emergency of the Congress 
Government. I hope that the Government will 
realise the position and will withdraw the 
emergency forthwith without wasting time. I 
know that our Government has never done 
anything unless compelled to do so. We, the 
Opposition, are not in a position to compel 
them but I am sure if thoy continue in this 
way, the whole country wil rise against them 
and throw them out. 

Thank you, Madarn, I cannot speaK 
any more.
 
: 

SHRI M. M*. DHARIA : Madam, the hon. 
Member said that the ' fence of India Rules 
were ultra vires ol the Constitution. This point 
was taken to the Supreme Court but the 
Supreme Court has not upheld that, point. 
May I know what are reasons why the hon. 
Member said so? 

THE   DEPUTY   CHAIRMAN:    You  -
cannot  go  on  expressing  an  opinion. The 
Minister  will  reply  to  that.   We are   very   
short   of   time   now.   Shri Vajpayee. 
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DR. M. M. S. SIDDHU: Madam, our 
objectives are not known to a few people; our 
goal is not clear to them, and it will be worth 
while to recollect whether if the terms 
"socialism" and "social justice", do not find 
any place in the present Address, does it 
mean any deviation from the policy of the 
Government or from the declared objectives? 
Mr. Annadurai, in his own intelligent way, 
questioned the very objectives. He forgot that 
it is net necessary that each and every time 
that the President addresses both the Houses, 
he should reiterate the objectives which have 
been made "lear to the country and have been 
placed before Parliament. In the Address of 
1964, the President was pleased to state: 

"It will continue to be the endeavour of 
our Government, in all possible ways, tc 
uphold the dignity and independence of our 
land and people, to promote our unity and 
well-being and to build a democratic and 
socialistic society in which progress is 
sought and attained by peaceful means and 
by consent." 

In the year 1965, the President in his Address 
has said: 

"The development of a prosperous 
socialist society and the expansion of 
friendly co-operation with other nations of 
the world remain the basis of our policies." 

And this year the President has said: 

"Our objectives are known and our goals 
are clear." 

So if the President has stated it in one line this 
year, that one line Teferred to the objectives 
of the Government and the goals which we 
have been trying to achieve. Therefore, if the 
words 'socialism' or 'social justice' do not find 
a place in this Address, it does not mean that 
the Government deviates from the earlier 
policies. Just that one sentence clinches the 
basis of the policies of the. Government. Of 
course, it can be asked whether we have 
achieved our goals, whether we have fully 
tried to fulfil the objectives which we have 
placed before the country. In that connection 
Shri Annadurai quoted Shri Kam-raj, and I 
think Shri Annadurai holds Shri Kamraj in 
very high esteem because he gave an instance 
to show that his party tries to co-operate with 
the Government of the day and in quoting the 
example he said "We have raised a statue in 
the name of Shri Kamraj." Shri Kamraj is 
known for his straightforwardness, for telling 
bluntly the truth, and if Shri Kamaraj had 
endeared himself to the people of TamilnRd 
and especially to Shri Annadurai then, his  
holding  a  high  position    in    the 
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Ccngress Party to wh'ch the Government 
belongs, could it have lowered those 
objectives? Could it have lowered his stature 
if he were to lead our Congres Party? And in 
quoting from Shri Kamaraj's address he forgot 
to .quote in full the relevant passage. Now 
Shri Kamaraj has said: 

"The Congress ideology may thus be 
summed up as democratic socialism based on 
democracy, dignity of the  individual  and 
social  justice." 

After that a sub-committee was appointed to 
prepare a draft on the progress of 
implementation of the Bhubaneswar Congress 
Resolution on Democracy and Socialism. 
Now, to quote from Congress President, Shri 
Kamaraj's  Address: 

"It is eleven years since we clearly and 
unequivocally accepted socialism as our 
goal. We have to accelerate our efforts at 
achieving our declared objectives." 

SHRI LOKANATH MISRA: Is it the 
Rashtrapati's or the President's Address that 
we are discussing, or is i! the Congress 
President's Address that we are discussing? 

DR. M. M. S. SIDDHU: Extracts from Shri 
Kamaraj's Address were quoted by Shri 
Annadurai. He read a part of it and left it at 
that, and hr forget to quote the relevant part 
Tn full.    To quote Shri Kamaraj: 

"Our development during this period has 
no doubt been significant." Now Shri 
Annadurai left out this sentence, and he 
quoted the portion coming later, namely: 

"But it has not succeeded in lessening,  let   
alone  removing,   the  disparity  between  the  
rich    and    the poor." 82 RS—5 

He quoted the further sentences coming after 
this. Therefore, to quote Shri Kamaraj in a 
way as to convey only the impression that he 
is not satisfied— as a matter of fact most of 
us are not satisfied—witii the development is 
not fair when he has himself said that "our 
development during this period has no doubt 
been significant." Although we are not 
satisfied with the pace of development, we 
have to see whether or not our efforts have 
been in the right direction. 

PROF. M. B. LAL: The committee to 
enquire into the pace of develop--ment is set 
up by the Congress. 

DR. M. M. S. SIDDHU: Professor Saheb, I 
agree. If we were ourselves satisfied, the 
question of an inquiry committee would not 
arise. Because we are not satisfied, there was 
the need for it. We want to correct ourselves. 
We have not said we are infallible. We are 
not dogmatic. We say we commit mistakes, 
that we are not able to fulfil those objectives 
in a shorter time, and we want tc do so. 

SHRI S. S- MARISWAMY (Madras): You 
may perhaps be able to do it in a century. 

DR. M. M. S. SIDDHU: Time is essential; 
no doubt about it; who can deny? And we 
want to do it in the shortest time. And 
yesterday Shri Asoka Mehta was also asking 
each one of us to contribute to it, to create an 
atmosphere in which those objectives could be 
achieved. Of course, that co-operation which 
prevailed till recently in the face of a danger is 
lacking a bit these days. Vinobaji said once 
that either it is the danger from China or from 
Pakistan which unites the parties into one, that 
at that time there is a cry all round for unity, 
co-operation, etc. and after that, after the 
storm is ever, we go on looking, as if reading 
a thermometer, for the danger, and when the 
danger becomes less, the cooperation is less. 
When the danger does not loom large,    then 
dis- 
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[Dr.  M.  M S.   Siddhu] unity and non-

cooperation come in. In his own way he said 
that we should have  unity  and  co-cperaticn    
at    all times in our own    country,    so    that 
there may never be a danger to our country.     
And,     therefore,    whenever people talk of co-
operation, it is  not that  the   co-operation    is    
something which should be had only in times of 
emergency. It should not be that the foreign 
powers  should    threaten    our frontiers   and  
then  only    we    should think in terms of unity 
and integrity of the country.    We should be 
united in the mighty effort to remove poverty. 
Of course, there are different ways pf achieving   
the   goals,  but     there     has been a certain 
unanimity in a certain way that has been 
chosen.    The q> tion is: Have    we    in a 
unified    way tried to fulfil those obligations 
which were proposed  and  accepted  by  each 
one of us?   Have we discharged them? I think 
Shri Annadurai was very sour when  he  said 
that  they have    raised monuments  in  memory 
of  those persons who were our national    
leaders, or leaders of the Congress Party; when 
a particular bus  station  was    named after him,  
he said,  there was an injunction  against it 
obtained from the court—if I remember 
correctly.   So is it because of the attitude of 
someone going in for an injunction  against it, 
going in for its removal by an injunction, that 
his vision is clouded to an extent  that  he  does  
not  see    clearly either the  objectives    or    
the    goals which have been set before us? 

As far as the new strategy on the food front is 
concerned, I am one of those who differ with it, 
because the new strategy places greater reliance 
firstly on seed and secondly on fertilisers. As a 
matter of fact, we are importing wheat mostly, 
and the States which grow wheat are Punjab, , 
Rajasthan, Uttar Pradesh and Madhya Pradesh. 
So if we want to increase the wheat production 
in the country, it is in these States that we have 
to develop certain resources. And the resource 
which is most needed is ' water. Therefore, if 
water is not j «iven the necessary priority in 
these  I 

regions in the new strategy and only seeds  and 
fertilisers are given  to  all •the States, then it is 
possible that the seeds and fertilizers may 
improve the yield in those areas that are 
saturated with irrigation, but that will not    be 
able to make much difference to  the total 
produtcion of food in the country as a whole.   
That is why what we had said at Bhubaneswar 
is important.' That is  to  say, land    reform    
should play  its     part.     That  is  the     first. 
Secondly, emphasis should be given to 
irrigation by means    of medium    or small or 
even big reservoirs, by. whatever means are' 
available.  This is    a great  necessity.  But  the  
attention  of the people now    being    diverted    
to fertilizers is something which I cannot 
understand,   especially   in  the  context of the 
deal and the letters which have been exchanged 
between the U.S. Aid Mission  and  the  
Secretaries    of    the Food and Finance 
Ministries.    Foreign companies are going to 
have collaboration with Indian concerns to 
produce one  million   tonnes  of  fertilizers   
and they are to  be given the freedom  to fix the 
price and the freedom of the market,  that is to 
say, the choice of the market.    I feel that this is 
something by which we will be mortgaging the 
whole economy, the whole of our agricultural   
economy,   into  the  hands of those persons 
who are going tb run these   factories.    And  
who   are   '.hey? They are the same persons—
connected with the firms which have been men-
tioned in  the Monopoly Commission's Report.   
In other words, this is the one sector where we 
want to decrease the difference between  the  
rich and    the poor and here we will be giving 
these people  more power  and  by  this    we 
will be giving them more handle in a field 
where they should not^have    so much power. 

Thirdly, I would like to say something 
about rural credit. I need not go into the report 
of the Evaluation Committee which has just 
been published. ' It tells us a sorry state of 
affairs. While 63 per cent, of th<? people own 
land less than 5 acres, only 15 per cent, of the 
credit goes to thernv 
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Ii the rural credit that is given to 63 per cent, 
of our people is only 15 per eent. then how is 
it possible to bring about any change in the 
present condition by adopting scientific or 
mechanical methods for the production of 
food? 

Next I would like to say a few words about 
doctors. (Time bell rings). Give me a couple 
of minutes more, Madarn, and then I will be 
done. I would like to say something about 
doctors and the emergency. These emergency 
powers have sometimes been us.ed in a very 
invisible and indirect way. I will give an 
instance. Doctors serving in the States have 
not been allowed to resign because they are 
covered under the Essential Services 
provision. Their pay and emoluments cannot 
be raised and they will not be raised and they 
are obliged to serve on paltry sums. There is a 
lecturer and he is not given the post of 
Reader. When he wants to resign and apply 
and get to another place he is told, No. You 
cannot do so. If you do, you wiH be 
prosecuted under the D.I.R." I would like to 
say that this is the type of emergency through 
which we have passed. We have done it. The 
medical profession co-cperated with the 
Government. The profession co-operated fully 
with the Government realising their obligation 
to society. But there should be an end to this 
one-sided observance of all the obligations. 1 
would like to say something more. In this 
House it has been said that the emergency 
should be done away with. I am one with 
them. I would ask the Government one 
question. Why is it that there has not been any 
sign of creating an atmosphere wherein this 
cry for doing away with the emergency would 
not have arisen? Is it due to the fact that the 
Essential Commodities Act has not been 
operated in the right manner? Had we been 
able to force prices down, keep the level of 
prices down and make the necessities of life 
available to the common man, I am sure 
nobody, not even these jurists, and others, 
would have raised any voice against the 
emergency.   People would 

then have understood the position. They 
would have understood that the very purpose 
for which these emergency provisions were 
incomorated were being fulfilled and that they 
were having the desired object. Therefore, I 
would welcome the decision of the 
Government to review the position. When 
they review the position, I am sure they will 
come to only one conclusion, namely, that 
these emergency powers should be done away 
with. 

One thing more I would like to say. It has 
been stated that there is an increase in the 
number of doctors in the medical profession 
in the country. It is a good thing. But I would 
like to add one thing. When we are producing 
more doctors, we should make sure that the 
standards do not go down and the body which 
is entrusted with the task of keeping up the 
standard of education and giving recog-tion is 
the Medical Council of India. Madam, I regret 
to say that the Medical Council of India did 
not meet last time. The minutes of the 
Executive Committee were circulated to the 
members and we were asked to send in our 
comments, our assent or dissent. What was 
the reason for the change? Again the word 
"emergency" was brought forth and' it was 
said that owing to the emergency, funds were 
not available for the Medical Council of India. 
And recently another meeting was fixed, in 
April, 1966. Again we have received the inti-
mation that owing to the same emergency the 
meeting will not be held. Now, if the statutory 
bodies which have been created by this 
Parliament are not allowed to function or are 
not able to function, or if the persons con-
cerned think that money is not made available 
to them in order to enable the Council to 
function, then do not create more doctors or 
more institutions. Do not have more medical 
colleges. Do not expand the medical services 
and the medical colleges unless and until you 
can maintain their standards. The body which 
has to regulate standards must have funds and 
they must meet more often because they must 
judge each institution 
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[Dr. M. MS. Siddhu] properly. This 
method of correspondence between the 
Executive Cem mittee and the General Body 
should be done away with. I am sure the 
Government would look into the finances of 
the Medical Council of India and if they need 
more funds, I am sure, this House will not 
grudge it if the Minister comes forward with 
the necessary proposal. 

Thank you. 4 
P.M. 

DR. S. CHANDRA SHEKHAR (Madras) : 
Madam, may I be permitted to comment, 
while thanking the President for the Address, 
on some of the points that have been raised 
before the House? To begin with, may I 
welcome and congratulate the head of this 
Government, the Leader of this Government, 
a lady who brings to us an extraordinary and a 
rare combination of outstanding ability, 
integrity and charm not only as a daughter of 
the revolution but as a being who has been 
nurtured in the tradition of a decade and a half 
of intense and rapid development  of   the  
nation? 

Speaking about our foreign pclicy, I think 
the Opposition Members, particularly Shri 
Annadurai, the hon. Member who is not in the 
House, seems to have forgotten that the basic 
postulates of our foreign policy have been 
based on our desire to promote universal 
peace, even if we define the term as cessation 
of wars and local conflicts, and secondly to 
promote larger areas of political freedom and 
allowing the developing and underdeveloped 
nations to progress through rapid economic 
development and social progress. In this 
sense, no doubt, we have been permitted to 
build, and to see that we have peaceful and 
friendly relations with every country in the 
world, including, if possible, the People's 
Republic o£ China. Therefore, it is not 
surprising that our Government should have 
been endeavouring to promote a policy of 
good-neighbourliness, a policy of amity, 
peace and friendship not only with the major 
countries of the world but alsc 

-with countries which happen to be close 
neighbours like Pakistan, China and others. 
Here I must say that when I went round the 
world a few weeks ago, I read the newspaper 
editorials and not a single instance could be 
found where the people have not paid a well-
fitting tribute to the memory of (Bur late 
revered Prime Minister, Lal Bahadur Shastri 
who sacrificed his very self at the altar of 
peace, of promoting what we hope will be a 
lasting and permanent accord and settlement 
with our neighbouring country, Pakistan. May 
we hope that while the two countries are 
implementing this Tashkent Agreement—just 
as it takes two sides to make a quarrel, it also 
takes two sides to implement peace—may I 
not use this platform to voice my concern and 
a plea that our gesture of goodwill as shown 
by our Government in the Tashkent 
Agreement will be fully, amply, completely 
and unhesitatingly reciprocated by the 
Government and people of Pakistan so that 
our foreign policy will ultimately result in an 
undefined common frontier between India and 
Pakistan just as the undefended common 
frontier between Canada and the United States 
of America. It is hoped that we shall have 
such an undefended frontier in which people 
in India and Pakistan could travel in and come 
out without  any  restriction  whatever. 

Madam, talking about China, I have heard 
hon. Memers saying that something ought to 
be done more. T hava been an objective 
student of the relationship with China right 
from the creation of the Republic in that 
c.ountry. We have been continuously-
supporting them, have championed their cause 
for giving them a seat in the United Nations 
and we have been, through diplomatic and 
other channels, championing the cause of 
China to find its legitimate place in the comity 
of nations.' May I be permitted to say that 
despite this help and support consistently 
given by the Government in the past decade 
and half, we had been treated to nothing but a 
stab in the back. The matter rests there and the 
Chinese have done nothing to im- 
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prove matters? They are going on shouting 
that we are the aggressors. that we have 
occupied territory which legitimately belongs 
to them. I do not, therefore, think how any 
hon. Member of this House, particularly 
Communists, could think of attacking our 
Government of not doing anything or, shall 
we say, promoting peace and trying to settle 
nur international disputes in any manner other 
than through peaceful negotiations. 

Madam, I now come to the other questions 
that people have been talking about, questions 
of our internal economic development. In one 
word, this is not a problem which is new to 
ibis Government or to its predecessor or the 
governments before. If I understand our 
history correctly, from times immemorial, the 
problem of intense poverty and low levels of 
consumption and low standards of living have 
been there and every Government has at-
tempted to solve this problem but it has been 
left to this Government of eighteen years' 
standing to de something worthwhile about 
this problem of poverty. The Government has 
been trying to do its very best to promote a 
welfare State according to the lights granted 
to it. I am glad Mr. Siddhu said that we are 
fallible but we are doing our best according '.o 
tlie resources available to us, in the context of 
the international position with the assistance 
of such help that we can possibly muster from 
other countries which are friendly to us and 
which want to help us in rapidly raising our 
economic development and promoting higher 
levels of consumption. Political freedom at 
best is not an end in itself but is only a means 
to promote a better deal and better levels of 
consumption to every man, woman and child) 
in this country. And here it simply means that 
we are a nation of hungry millions and 
something must be done and something is 
being done. I think hunger is not something 
new in our country. If I understand our 
history, hunger has been more or less a 
constant companion of our millions and for 
the first time we have a national  government 
dedicated to the 

promotion of the welfare of our people. This 
Government has recognised this problem 
and'is doing something about it, despite the 
limitations, despite the lack of good lands, 
despite the want of irrigation facilities, despite 
the want of fertilisers and, despite the apathy 
and ignorance of the countryside. Wa shall 
have to start a revolution in the countryside sc 
that ultimately, in our life time we shall give 
every citizen of this country a better deal and 
three square meals. If we are not able to 
accomplish this immediately, it is not the fault 
of the Government certainly. Certainly 
anybody who goes round the country knows 
that there is hunger in this country. I need not 
insult the intelligence of hon. Members by 
giving statistics of v^r capita consumption in 
India and compare it with that of other 
Western countries. The problem for the 
people of America, Canada, Sweden, 
Switzerland and England is not to put more 
weight but to reduce so that they may not 
have heart attack but here it is not a question 
of reducing the weight but of getting ?nough 
to do an honest day's labour in the fields and 
factories, in the homes and offices.. All that I 
am saying to th* Opposition Members is that 
you cannot accuse the Government of being 
impel -vious to the demands of the people, to 
the legitimate aspirations of the people. The 
Government is fully aware of its 
responsibilities ami. what is more, is making 
dedicated attempts, serious endeavours to ses 
what can be done In the unfortunate 
circumstances in which we are placed. If 
peopl* do not understand this, I am sorry they 
have not attempted to IcoL at the problems 
correctly or in the proper perspective. When 
we talk of the need of economic development, 
people are said to be logical and rational; but 
here one hon. Member asksY why should we 
get foreign aid? It seems to be absolutely 
devoid of logic because in thp samp breath the 
hon. Member says, people are starving, there 
is hunger and he is against foreign aid. We are 
hungry because the circumstances are beyond 
our control. The Congress Party, the 
Government of    India, is    unable t« 
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[Dr. S. Chandra Shekhar] manipulate the 
weather, the climate and create artificial 
rainfall and Monsoon—which we hope we 
shall be able to do in the years to corae— 
there is this drought, the crops have failed and 
there is famine and hunger stalking the streets 
of this country. Therefore* we are compelled 
to go with a beggar's bowl to the capitals of 
the world and are accepting aid which is 
nations because we want immediate .succour, 
sustenance and help for oar country. We do 
"ot want even a single individual io Jie. I 
cannot understand how the hon. Member can 
oppose foreign aid when we need help badly. 
Nobody is going to give aid free. We are 
payina for it, we are paying the interest for it 
and incidentally helping world economic 
revolution by taking economic aid like the 
PL-480 from America. Therefore, let no 
Member say that this ernment is not 
concerned with saving the life of the people, 
that, it is impervious to the needs of the 
people. It is Only because we are concerned 
with this that we go round, that Mr. 
Subramanian! went to Washington and —call 
it what you like—begged, requested, pleaded 
for and got the food to feed our people. 

Then, there is the question of economic 
development and I am glad that Mr. Asoka 
Mehta spoke about it a little yesterday. There 
what is the problem? The problem is basically 
simple and I do not see how anybody can 
possibly misunderstand. Madam. I will take 
only a few minutes ano explain the whole 
problem bp*Te us. The problem is one ol 
poverty, one of limited economic resources, 
rne of stagnant agricultural production and 
one of lack of rapid large-scale heavy 
industrialisation. Millions of people, eighty 
per cent., who are in the villages, are trying to 
siphon ort fiom this overcrowded land what 
they ran get for their sustenance and in the 
urban factories wfe put men. material and 
machines together and produce commodities 
and services and thereby we start the process 
of a b«»ne<1clent chain  reaction of having an 
increases 

in our per capita income. I am' not trying to be 
an economist here or as a professor giving 
lectures but it is a simple, mechanism of chain 
reaction.. But what is the trouble here in our 
country? Our total resources have been 
pooled. We know what we have, under the 
ground and on the ground. We know what our 
targets are; we know what cur objectives are 
and we know what we want for our people. 
We know we want more fc'od, more clothing, 
more housing, more hospitals, more schools, 
more universities, more research institutes, 
more and more of everything ao that people 
may live in some dignity and enjoy the fruits 
of the political freedom. But we are not able to 
transform these limited resources into these 
objectives because we have very poor and 
backward technology and technical know-
how. We do not have the capital; we do not 
have the necessary fiscal and financial 
resources and the logical and inevitable 
conclusion is that we have to go to the other 
countries and ask for economic am 

I have just published a book. Madam, if I 
may mention- it here—it-has not reached this 
country yet—titled 'American Aid and 
Economic Development' published in London 
a few weeks back. I have examined there the 
problem of foreign aid. No country in the 
world—which has reached the present 
advanced status including the United States of 
America, the Soviet Union, Japan, England, 
France, West Germany and even some of the 
Latin American Republics like Argentina, 
Mexico and Brazil—has become advanced 
without foreign aid. At that time the idea of 
foreign aid was not known but they went to 
the international money market and floated 
loans, and their Governments negotiated them 
and thus pulled themselves up with foreign 
assistance. And India is no exception. Hy 
accepting aid we should not think we have 
lost something. We are not having any strings 
attached. We are not losing our sovereignty; 
we are not losing our sacred soil; we are 
losins nothing. We accept foreign aid on our 
terms.   Several    times    people    have 
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approached   us   that  they  would  like to  help 
us but we have said no because the terms of the 
loans were not acceptable, because   the    
political implications   were   not   acceptable.   
We have examined this carefully and successive    
Finance     Ministers     at     the Centre from 
Mr. Shanmugam    Chetty to' Mr. T. T. 
Krishnamachari have said that we will accept 
aid provided it   is given  under  specific  
conditions  which are   favourable   for  our   
country   and are  in   conformity  with   our  
political status,     economic     development     
and social  progress.   1  do  not know why 
.anybody  today  in  the  Opposition    or 
otherwise  should  exhibit—if you will forgive   
me   the   use   of   this   word— ignorance in 
understanding the process o*  the  simple  
mechanism  of planned economic  development.    
We  have  not been able to achieve    the targets.    
I would  like  to  see  in  every village  a high 
school, an auditorium, a swimming pool,  
potable running water in  every hut and I will go 
even TO this extent, you may lau^h  at me,- that  
someday we may have air-conditioned homes in 
every village—we have not been able to do that 
for the simple reason that we do not have the 
resources.   If we put the opposition in power, 
tomorrow, they will face the same challenge.   If 
you sit there, you will face the same thing.    
You   are   not   going   to   create money by 
putting toilet paper in the printing press; you are 
not going to do any   such  nonsense.   
Therefore  under the   circumstances,  any  
objective   student  of  economic  development    
apart from political  affiliations  and     party 
ideologies, must concede that the .Government 
of India has dona--I say this not  merely  as  a  
Congress member— the best possible thing in 
the circumstances.   As   we   review   the   
evidence very  carefully—I  have  done  it  from 
outside with a very detached mind as a  scholar  
and  as  a  scientist—I  have been  compelled  to  
admire  the.  architects   of   our  country's   
freedom   that "they have done so much with 
such limited resources. It is extraordinary, other 
people   might   have   thrown   UD   the sponge  
and  said,  'we  cannot do  any better'.    So   we   
have   done   the   very best we can under the 
circumstances. 

Now. what about the food problem? The   
food    problem   is    very   simple. Here is a 
vast country of 480 million people.    There are 
only two ways, if ycu simplify it that way, of 
improving our  agricultural  economy.   
Madam,   I will  take • only two  minutes  to    -
summarise this. One is that you increase the   
production   of   food   on. the   land cultivated 
already; that is, you increase the per capita and 
per acre yield of land already    under    
cultivation. Secondly  you cultivate the  land 
which has not been cultivated so far. After 
5,000 years of existence since Mohen-jodaro 
times, in this country there is not much land left 
uncultivated though in the statistics you will 
find a category called cultivable but uncultivat-
ed. If you examine where it is, you will find it 
is in the Rajasthan desert. Madam,  I have  
examined  this  question. Last year I went to the 
Sahara desert.  I have been to the Gobi desert in 
Southern Mongolia and China. I have visited 
the Central Australian desert. I have also seen 
the Attacamen desert  in Latin America     and     
few weeks ago I studied the Southern Mexico 
Mehawi and Arizona deserts    in the United 
States. Because the population is increasing, 
sooner or later, we will have to bring these 
deserts under occupation    and    cultivation,    
whether you   like   it   or   not.    In   the   
United States they are building air-ccnditioned 
homes,   air-conditioned  factories,    air-
conditioned schools and air-conditioned cars   
in   the   deserts.    Because   of   the population   
increase   they   want   more space.   Factories 
are being built in the deserts   and  they   are  
bringing  water from  far   off   distances   to   
make   the desert  bloom.   This  summer,  
Madam, I was in Israel and they have made a 
notable   achievement   of  transforming the 
whole Sinai desert into a flowering tropical 
paradise.    It is a small country where every 
square foot counts. 

A.nd we must bring the Rajasthan desert 
under occupation and cultivation. We have an 
Arid Lands Research Institute at Jodhpur. 
They are doing something but not enough. 
We want to put more resources there. 
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[Dr .S. Chandra Shekhar.] more technology 
there, more money there, more brains there so 
that ultimately the Rajasthan desert yields us 
dividends in terms of food for our people. As 
for the land which is already cultivated, the 
problem is simple. It is  question of bringing 
more fertiliser, .more resources, opening 
windows into the heads of our peasants in the 
countryside. It is easy to say this in Parliament. 
We can easily put it in a book but it takes 
decades of silent social revolution to make this 
change to come through, and I believe that our 
Government is trying to do its best in the 
limited context of the very limited resources 
available to us. I do not imagine for a moment 
anybody in the Treasury Benches—I see only 
Shri Sanjivayya there representing the 
Government-would like to say, 'what is your 
ambition, to reach the sky or the stars'. 
Everybody would like to have an affluent 
nation; everybody would like to have an 
affluent society. We are not able to do it 
because we just do not have the things we 
need. 

Lastly, one thing more, Madam, with your 
indulgence. I now come to the basic 
problem—I am sure you have almost guessed 
what I am going to say—of population. 
Today,' India is the second largest country in 
the world with 480 million people. We are 
adding ten to twelve million people every 
year. With this nett annual addition to the 
existing population I have done the projection 
that by 2,000 A.D.—this may be. a shock to 
the Members of the House—we shall pro-
bably be a billion in this country. One billion 
is one followed by nine zeros whereas one 
million is one followed by six zeros. The total 
population of the world, according to the 
United Nations Demographic Handbook, is 
3.3 billions. That means by 2,000 A.D. the 
world population will be 6.4 billions and India 
will have the doubtful distinction of 
contributing one-sixth of the total world 
jiopulation. Now, I know— I am sorry Dr. 
Sushila Nayar is not here—the  Government     
has taken a 

very progressive stand on this question of 
population control which elicits the admiration   
of   every   country   in   the world.   Japan    
and    India    are    two countries    cited     
everywhere.      They know   that  India  has   
adopted  a  progressive,   modern   demographic   
policy of control but here again we have not 
been successful.   e have not reduced our birth-
rate. I might inform Prof. Ruthnaswamy that 
the Catholic Church is examining its attitude on    
contraceptives.   I   want   to   bring   the   hon. 
Member,   Prof.   Ruthnaswamy   up   to date 
on this impending change in the Catholics'    
attitude    because    Catholic people in India do 
not know what is going on in Rome.-   In Rome 
what is happening  is   that  they  have  sharply 
changed their    whole attitude.   They are 
trying to find a graceful exit.    In some 
Catholic countries they are permitting the 
Catholics to use what we call    scientific    
contraceptives.    Today w know what the 
situation is and the answer.  From the sheath,    
the    pill, sterilisation, the diaphragm, Jelly, itc. 
we have everything but we must create the  
motivation   in  our   country.   You just cannot 
say, we are going to spend one  millisn  rupees  
every  month  and the   problem   will   be   
solved.   Things cannot   be   brought   abut   
that   way. Therefore, the people's attitude has 
to be changed with due propaganda.   We can 
solve this problem by making ths people 
demand a better life, a richer life  and  a  more  
prosperous  life,  and Government moves in.    I 
trust    and hope that this Government—the 
Government which will succeed this Gov-
ernment next year,  I hope, will be a Congress 
Government and I am positive  about it—will- 
see to it that our people   in   this   country   are   
£iven   a better deal, because political freedom 
is not, as I began, a mere end in itself. but a 
means to better the economic lot of the people. 

Madam Deputy Chairman. I want to thank 
you for your indulgence in letting me speak at 
length, but it is a very important question. 
Instead of bickerings and divisions on a Party 
basis, I would reouest the Members-of the 
Opposition to see that we need 
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a spirit of co-operation and joint endeavour 
because the common task of India's 
development is an adventure in which every 
son and daughter must participate, no matter 
what his economic and political ideology and 
philosophy may be. 

I have great pleasure in welcoming, and 
thanking the President, for the Address. 

THE DEPUTY CHAIRMAN : Mr. 
Khandekar. May I suggest a little speech 
control? 

SHRI GANGA SHARAN SINHA (Bihar) 
: Is it not too late? 

 

 



186l      Motion of Thanks        [ RAJYA SABHA ]        on President's Address     1862 
 

 



1863        Motion of Thanks [ 1 MAR. 1966 1 on Presidenfs Address      1864 

 



l865      Motion of Thanks       [ RAJYA SABHA ]       on President's Address     1866 
 

 

SHRI G. H. VALIMOHMED MOMIN 
(Gujarat): Madam, I rise to' support the Motion 
ol Thanks and express my gratitude to our 
worthy President for his kindly Address. The 
Address begins with a sad note, and rightiy too, 
on the sad demise of our revered Prime 
Minister. I share the grief with others. Shastriji 
fought as a brave man when aggression from 
Pakistan came. From our Rajya Sabha*s gal-
leries I have seen his heart of compas-sion, 
even tears coming down, when he was 
mentioning the suffering of the people. He 
pursued the cardinal principle to which we are 
wedded, namely, the quest of peace. He knew 
that our problems could not be solved by arms, 
but only at the table, and . he pursued that 
objective. And it must be said—it was in 
fulfilment of his great passion for peace that as 
a man of peace, he signed the Tashkent 
Agreement. Destiny called him and he died a 
glorious death. 
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The President has rightly referred to the 
Tashkent Agreement. Moro than the letter, the 
spirit is significant. Since so much has been 
said about it, I need not say any further except 
that it opens put a new chapter of friendship 
with Pakistan. It also opens out a new avenue 
and even guides the other countries as to hew 
to solv their problems and that is why ihe 
Tashkent Agreement is a great achievement. 

The President has rightly refened to our 
better relations with all the nations of the 
world except China and that is true. In our 
crises, they were not idle. Even in our trouble 
about food shortage and in giving loans, 
America is our friend, Russia is our friend and 
all the other countries; have been showing 
sympathy and understanding of our problems. 
The help these countries have given in our 
developmental programmes and in our 
Herculean efforts to tide over the difficulties 
to reach the particular goal is welcomed by 
one :ind all. 

Coming to the problem of the Chinese 
threat, which is linked up with the question of 
the emergency and the DIR, we must not take 
a very theoretical view of the emergency or a 
theoretical view of the DIR, and this 
Government should not be accused of being 
trigger-happy. Recently, the Home Minister 
came out with a statement that the 
Government will use the DIR only in cases 
concerning security. What do we see 
nowadays? What do we see in the food crisis? 
What do we see in the hartals? What do we 
see in labour and other troubles? Buses are 
smashed; heads are broken. There is this 
emotional discharge of feelings which leads to 
violence. The Government may not be able to 
give a particular quantum of rice, but it does 
not mean that the position should be thus 
exploited. There are still such elements in the 
eountry. Only when they know that they will 
be dealt with firmly and firmly alone, will 
they behave perfectly well. Otherwise, this 
tender plant of democracy is not out 

of danger yet. I am not for the indiscriminate 
use of the DIR. But everybody is accustomed 
to say that this should go and this offends 
against the fundamental rights. As the home 
Minister rightly said, the security of the State 
and the maintenance of law and order in the 
context of all these happenings should be 
borne in mind. 

» Coming to the food problem, we have 
been discussing the abolition of the 
zonal system since long. Obviously so. 
It was said some time oack that it 
would be considered after there 
months. Even the A.I.C.C. has passed 
a resolution. Now, a Committee is 
there.
 
j 

fc 
[THE      VICE-CHAIRMAN        (SHRIMATI 

TARA RAMACHANDRA    SATHE)     in    the 
Chair.] 

Well, it may be that there are some arguments 
for the Food Minister on this. But the 
question is: Is there no necessity for evolving 
a national policy? It should be that India as 
such should be either surplus or deficit, it is 
not. that 15 districts are surplus and thirteen 
districts are deficit. Either the whole country 
is surplus or deficit and not that one enjoys 
everything and another suffers starvatioa. 
This will create a sort f parochial spirit which 
should be done away with by evolving a 
national policy. In this connection, it is good 
that now a Committee is sitting over this 
matter. 

Then, take for instance the Narmada Project 
which is the lifeline of Gujarat. Madhya 
Pradesh may be interested in It may be 
concerned with it, may have some case about 
it. Maharashtra may also have the same ease. 
Gujarat also has a case. There is the Khosla 
Commission appointed. Even the full report 
has not been gone through. The Minister of a 
neighbouring State will say that it is not 
acceptable and it will create great concern in 
Gujaiat. When all these Chief Ministers 
belong to one party and are of one 
Government, there should be no difficulty in 
ironing out the differences. A chain of action 
and  reaction   and  great  concern  have 
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started in Gujarat 'that the Narmada Project is 
being delayed, this or that. It causes great 
concern. All this could be avoided if a 
uniform policy is adopted and if in such a 
matter, the Chief Ministers of the different 
States are called upon to iron out their 
differences. 

Coming to the point of administra 
tive reforms, much has been saicl that 
this machinery is not able to cope 
with the task which the present urge 
for further advancement needs. I am 
happy that after certain consultations, 
an Administrative Reforms Commis 
sion has been apointed under the 
able chairmanship of Shri Morarji 
Desai. It should expedite its work and 
it should see that wherever there arc 
hurdles, wherever there are cobwebs, 
wherever there are bottlenecks, they 
are all removed. As we know, if jus 
tice is delayed, it is justice denied. 
Therefore, if every man's application 
or every policy which has to be formu 
lated is implemented by proper efforts 
in time, then, according to me, it will 
give good results. * 

One word about socialism. People say that 
the Congress Government, though it claims to 
be wedded to socialism, to achieve socialism, 
is not doing anything. Criticism will come 
irom three quarters. The independents or the 
protagonists of the vested interest or of the 
laissez-faire theory will come and say, "Oh! 
you are trying to be Communist. You say that 
you are socialist, but you are going towards 
Russia." The Communists will come and say, 
"Oh! yOu are pro-America." The SP. and 
P.S.P. people and others wiH come and say, 
"This is not socialism. What is this?" This is a 
mixed economy, there is a public sector, there 
is a private sector. There is inducement given 
to everybody. There is concession given to 
the middle classes. There are rights 
guaranteed to the labourers. There are trade 
unions; there is labour membership. All these 
things lead to the satisfaction of the needs of 
all sections of the society, not alone of the 

rich, not alone of the upper strata of the 
people, not alone of the middle classes, not 
alone of the poor people. We have been 
attending to the Adivasis, we have been 
attending to the Scheduled Castes, we have 
been attending t0 a number of things. Some-
body—an independent Member or a Member 
from Gujarat—said that there is no drinking 
water in the whole country. That is not the 
point. In particular areas there are certain 
difficulties. How can you say that when 
thousands of machines have been put up and 
water is provided from wells? There is no use 
in saying that there is no machinery, there is 
no water, there is no irrigation, there is no 
Bhakra-Nangal. You close your eyes to all 
these things and go on criticising. I think this 
kind of criticism will fall more heavily on the 
critics them^ selves  than  on  the  
Government. 

There are one or two problems tc which I 
want to refer. Sometimes we talk of family 
planning as if we are tired of overpopulation. 
We say that it is because of that that we are 
no. able to meet the food problem. You cannot 
solve this problem riding roughly over the 
sentiments of the people. Children are not the 
bane of our social life, our family life. Family 
Planning must come on a voluntary basis, it 
cannot come on a compulsory basis. It cannot 
be done by contraceptives andv other methods. 
They open temptations to the young, impres-
sionable minds, which will lead them to 
immorality. Tomorrow, you may say, we are 
tired of overpopulation and are unable to solve 
the food Problem and so people of the ages of 
65 or 70 and above should also go away so 
that we can have food. This is not the way to 
meet the nation's problem. The problem is 
such that each man should understand that he 
is responsible to the generation or to the 
children he brings forth, and you must go on a 
moral basis. Unfortunately, this Government's 
spokesmen and the Leader of the House go 
further and say that they will even legalise 
what is known as abortion. 



1871        Motion 0} Thanks [ 1 MAR. 1966 ] on President's Address      1872- 
AN HON. MEMBER: Ram, Ram. 

SHRI G. H. VALIMOHMED MOMIN: It is 
certainly Ram, Ram, Allah, Allah. The 
question is: Yen are saying this to which class 
of people. Will it not* open the doors Ior 
immorality? We do not want to ape, in our 
customs, what other countries have been 
doing. Howsoever poor the country may be, 
howsoever the country may be suffering, one 
great thing is that still we have not given up 
the moral backbone of our social life, which is 
our homely life. 

The other thing is: What have we been 
doing in the name of secularism? If we 
remove the Hindu name, from the Banaras 
University, Muslim name from the Aligarh 
University, Khalsa college name from the Sikh 
colleges, St. Stephen's name from the Christian 
colleges, we think secularism will be 
established. But are we able to face our people 
when their sentiments are aroused saying what 
is there in name? Instead of that, let a Muslim 
remain a Muslim, let the Muslim name be 
associated with the Aligarh University, let the 
Hindu name be associated with the Banaras 
Hindu University. : ut see that these 
Universities do not become the cess pool 
where they create com-munalist mosquitos, 
but become an atmosphere where the people 
of all communities inter-mingle themselves, 
respect each other's identity, respect each 
other's individuality and let us not run away 
just to establish by law secularism saying this 
and that. (Time bell rings.) Madam, if my time 
is over, I would say only one word. I thank our 
President for his Address and I would say only 
a word about the young leadership. We are all 
happy that our Prime Minister is young, our 
Deputy Minister and others are young. Let this 
young generation look upon their elders for 
guidance also and let the elders give them 
blessings. It is not alone the young who will 
run the show, it is not alone the old who will 
run the show. Let the young have the 
Dlessings of the old; let them secure it, and let 
the elder give them their blessings and we 

will succeed in reaching what our President 
rightly says, "to our goal which is very clear", 
that is, to bring prosperity and happiness not 
only to the Indian people but to establish 
peace in the world at large. 

SHRI S. S. MARISWAMF. Madam Vice-
Chairman, we are at the fag end of the 
discussion on the President's Address and I 
do not want tc travel on the same ground 
which many other Members have already 
travelled. I rise to speak stressing one 
particular point. 

Madam, many Members have spoken about 
the uselessness and danger of the continuance 
of the D.I.R. Strang -ly enough, a few 
Congress Members also have spoken on the 
need for the removal of the D.I.R. To stress 
that point home more firmly, I give an 
example that happened ^n my home State 
recently, Madam. In a place called Sirkali 
taluk in the Madras States, there took place 
recently a panchayat election in which two 
parties were contesting. The Congress was 
defeated in the contest. And what happened 
immediately after is an interesting point, 
Madam. One lawyer of a particular party—
that happens to be my party—by name, Mr. 
Pitchai, who had put in a good record of s'-r 
vice both in his profession and in politics, was 
waylaid and beaten by hired goondas of the 
Congress. This lawyer was carrying 
documents, promissory notes and valuable 
records worth about a lakh of rupees and they 
were snatched away from him by the goondas. 
This lawyer and his driver with wounds had 
made a report to the police with a doctor's 
certificate that both of them had received 
wounds by attack. The local police, under 
instructions of the D.S.P., and other top-
ranking police officials had taken action and 
the culprits were about to be apprehended. 
New. Madam, the story takes an interesting 
turn. The culprits approached the Minister and 
the prosecution was eventually dropped. The 
poor lawyer ran here and there seeking justice 
and until yesterday morning, Madam, nothing 
had happen- 
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my leader, Rajaji, had written a letter to the 
Congress boss, Mr. Kamaraj, who is the de 
facto Super Minister of Madras. But nothing 
had happened in spite of that letter. I asked our 
followers in that area to hold public meetings 
and demonstrations exposing the official 
interference. not the official interference, but 
the ministerial interference. They told me that 
since the D.I.R. was in full force, they were 
afraid to do so. Is it not a fitting case to 
demand, Madam, that D.I.R. should be 
withdrawn immediately? If the Government is 
not willing to do so even when the elections 
are approaching, I wonder how the Opposition 
is going to face the elections. If they say they 
cannot, I flive an alternative suggestion to 
them, 1hat is, let them keep the D.I.R. intact 
and vacate their ministerial positions six 
months before the elections. We do not mind 
if the D.I.R. is left in the hands cf the officials 
but not with these Ministers who, I am afraid, 
are i.cting like buccaneers of the Elizabethan 
time. If this is done, I assure 1 his House that 
the next Ministry in Madras will certainly not 
be a Congress Ministry but a Ministry belong-
ing to the Opposition. That is why, this D.I.R. 
is being hugged to the bosom of the Congress 
buccaneers, and they have the cheek to come 
here and talk about Fundamental Rights. 

I read in the papers,'Madarn, that Shri 
Asoka Mehta yesterday had tried to reply to 
Mr. Annadurai over the language issue and 
economic malady of the country. Shri Asoka 
Mehta had said that the example of Canada in 
regard to language question is incomparable 
to India. I do agree with him. No country is 
akin to India. No country has so many 
religions and languages and multiplicity of 
cultures. India is the only unique country 
which has some unity in diversity. That is 
why, Madam, it is all the more reason why we 
should not have one language as our national 
language. If we ought to have one language, it 
should not be a language of any particular 
region, but it should be a common    language 

equally foreign to everybody. That is why we 
demand English to remain as the common 
official language. 

As regards economic malady. I have no 
faith in the prescription given by Mr. Asoka 
Mehta. I know Mr. Mehta for a very long 
time. If I am correct, I met him in 1946 or so 
and I had the honour of having translated a 
book written by him. And when I recollect 
those days, really I am sorry for Mr. Asoka 
Mehta. In those days he looked hale and 
healthy. When I looked at him for the first 
time after his becoming a Minister, I was 
really shocked. He looked so sick and so ru« 
down. How could I expeet such a sickly man 
to administer medicine or prescription to a 
nation which is afflicted by this economic 
malady? So, Madam, I would rather advise 
him as an old friend, let him seek first 
medical aid for himself before he suggests 
any aid for the country's economic malady. 

Another important matter, Madam, that I 
would like to bring to the notice of this 
Governmen is this. A few days before we 
gave a State reception to Dr. Nkrumah, 
President of Ghana. Before the flags that were 
put up in his honour were removed, the news 
came that he had been removed from the 
gaddi. I want to know whether our people in 
Ghana, our Ambasador was aware that a 
strong storm was gathering against Dr. 
Nkrumah there and he was about to be 
removed. 

SHRI LOKANATH MISRA: This happens 
with all our Ambassadors, always. 

SHRI S. S. MARISWAMY: Did they 
inform our Government so that we might have 
been cautious in giving receptions and 
felicitations and makin* tall promises to Dr. 
Nkrumah? This is not an isolated incident, 
Madam. Whe» late Pt. Jawaharlal Nehru was 
the Prime Minister, he went te Turkey to pay a 
State visit before the downfall of the then 
Turkish Government just a few days after. 
When Panditji returned to India, much before 
his arrival here, there the news was that the 
Goverr.- 
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ment which gave him a State receptioT had 
fallen. It was P surprise and shock to Panditji. 
I wonder what our Ambassadors stationed in 
foreign countries are doing. Is it not their 
duty to inform the home Government about 
the political trends in those countries? 

Before I wind .up my speech, Madam, 1 
repeat that I appeal for the repeal of the 
D.I.R. immediately. Also drop this talk of 
Hindi as the sole official language. Also I 
earnestly appeal to the rulirrg party that they 
should amend the Constitution in such a 
manner as to infuse confidence in the minds 
of the peop'e of the South. 

Finally, Madam, I have a few words to say 
on corruption. There is a document here on 
Mr. Sukhadia, the Rajasthan Chief Minister. 
It is a document of 42 pages. When it came 
into my hands and I read it, I found it to read 
like a James Bond Novel; it is so thrilling. 
Authors will take many examples out of this 
memorandum. It contains 30 pages. 

SHRI RAM SINGH (Uttar Pradesh): Why 
do you not keep it on the Table of the House? 

SHRI S. S. MARISWAMY: I have no 
objection to place it on the Table of the 
House if the hon'ble Member wants. It 
contains 30 pa^es, jlosely printed. The size is 
foolscap. 

I wonder whether my time S P.M. 
would permit me to read some 

of these allegations found therein. 
In these 30 printed pages there are 42 charges 
against the Chtef Minister and if you permit 
me, Madam, to read the mere headings of this 
document,  you will be surprised. 

(Interruptions) 

Do you want me to read them? 

SHRI LOKANATH MISRA: Why not 
keep it on the Table of the House? 
82 RS—6. 

SHRI S. S. MARISWAMY: 1 have no 
objection to place it on the Table of the 
House if I am permitted to do.so. 

HON. MEMBERS:  No, no. 

SHRl LOKANATH MISRA: I would only 
point out to you, Madam, that the fact is that 
both Congress Members as well as Members 
of the Opposition are appealing to you for 
placing it on the Table of the House. 

HON. MEMBERS: No, no. 

THE VICE-CHAIRMAN (SHRIMATI 
TARA RAMCHANDRA SATHE): No, it 
does not depend upon the wish of any 
Member. You go on, Mr. Mari-swamy. You 
cannot place it on the Table of the House. 

SHRI S. S. MARISWAMY: I shall place it 
on the Table of the House if you permit me. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

TARA RAMCHANDRA SATHE): Order, 
order. You proceed, Mr. Mari-swamy, you 
have only a few minutes more at your 
disposal. 

SHRI S. S. MARISWAMY: Very well, 
Madam. I will read the headings only of the 
charges. Charge No. 1 is about Mr. 
Sukhadia's dealings with some of the 
commercial firms. Charge No. 2 is again 
about a commercial firm. Charge No. 4 deals 
with the Rice and Macca Deals. Here it is 
very interesting reading. I wish I had the time 
to read the details mentioned here. 
(Interruptions) Charge No. 5 deals with 
Panarwa Jungle Affairs. Charge No. 6 relates 
to his dealings with Jaipur Udyog Limited. 

SHRI LOKANATH MISRA: What is this 
affair about? 

SHRI S. S. MARISWAMY: It is all about 
the deals entered into by this great Mr. 
Sukhadia whom they wanted as the General 
Secretary of the Congress. Thank God that he 
was not taken on as the General Secretary. 
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SHRI LOKANATH MISRA: ft is because 

of, all these charges that he wanted to escape 
from the Chief Ministership of Rajasthan. 

{Interruptions) 

SHRI S. S. MARISWAMY: Now this is a 
document signed by 17 people, most of them 
are M.L.As., and some are people very eminent 
in public life, and they are not corrupt as many 
of our Congress Ministers. Then charge No. 13 
is about a Trip to New York. Charge No. 18 is 
about Mica Mines. Charge No. 19 is related to 
Ajanta Hotel, Udaipur. Charge No. 20 is about 
Swadeshi Cotton Mills, Udaipur. Charge No. 21 
relates to Vinayak Chemical Ltd., Kota. Charge 
No. 22 is related to Deena Bhai, brother-in-law 
of somebody. Charge No. 23 relates to Neem 
Ka Thana and other Monopolies. Charge No. 24 
relates to Misuse of Nehru Award. Madam, we 
have heard before about misuse of National 
Defence Fund collections and other things but 
this is the first time I am hearing about Misuse 
of Nehru Award. Charge No. 25 relates to 
Nationalisation of Bus Routes. Now this is a 
scandal everywhere. Even in my own State, 
Madam, I have got so many scandals about 
these bus routes, and rich people are given bus 
routes in return fee a few lakhs of rupees for the 
Congress election fund. If they give a few lakhs 
of rupees, they are given bus routes, and the 
funds obtained from them are utilised to defeat 
the opponents against the Congress in elections. 
Charge No. 26 relates to Party Funds from 
Government j Undertakings. 

DIWAN CHAMAN LALL (Punjab) : May 
I interrupt my hon. friend and ask him to 
produce the evidence that he has in regard to 
this particu'ar charge? Has he got any 
evidence? 

SHRI S. S. MARISWAMY: I do not yield. 
Please sit down. 

DIWAN CHAMAN LALL: I am asking a 
question of my hon. friend to produce the 
evidence in regard to this particular charge. 

SHRI LOKANATH MISRA: On a 
point of explanation. Since he has 
raised a question, on a point of ex 
planation I. have to rise. The fact 
is   . 

THE VICE-CHAIRMAN (SHRIMATI 
TARA RAMCHANDRA SATHE): But you 
need not give the explanation. Mr. 
Mariswamy is on his legs and he can. 

SHRI S. S. MARISWAMY: Madam, this 
Memorandum has been submitted to the 
Prime Minister. Now, when the M.Ps, and the 
M.LAs., met the Home Minister in 
continuation of this Memorandum, which had 
been submitted to the late Prime Minister, Mr. 
Nanda said that the enquiry against Mr. 
Sukhadia was prc/gessing and that he would 
take action in consultation with the Prime 
Minister. But as the climate changed from 
Deihi to Jaipur, Mr. Nanda is reported to have 
said that the charges were baseless. But it 
passes one's imagination, to comprehend as to 
how Mr. Nanda could be right in arriving at 
such a conclusion diametrically opposite to 
his earlier one ls it not a political decision? 

SHRi LOKANATH MISRA: We are 
prepared to substantiate it. 

SHRI S. S. MARISWAMY: All these 
signatories are prepared to substantiate every 
charge they have levelled against the 
concerned people in power. 

DIWAN CHAMAN LALL: Unless you 
can substantiate them you cannot make such 
a statement here. 

SHRI LOKANATH MISRA: In many 
cases we have substantiated. 

DIWAN CHAMAN LALL: On a point of 
order, Madam. Nobody can make a 
defamatory statement of this nature on the 
floor of this House. Nobody can. 
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SHRI LOKANATH MISRA: On the same 

point oi order I have got a right to reply. 
Since a point of order has been raised I can 
also   .   .   . 

THE VICE-CHAIRMAN (SHRIMATI 
TARA RAMCHANDRA SATHE): Your 
time is now over, Mr. Mari-swamy. 

SHRI AKBAR ALI KHAN: I think that 
portion ' should be expunged. 

THE VICE-CHAIRMAN (SHRIMATI 
TARA RAMCHANDRA SATHE): Order, 
order.    Mr. Sitaram Jaipuria. 

SHRI SITARAM JAIPURIA (Uttar 
Pradesh): Madam, Vice-Chairman, it is rather 
a matter of fate that I have been asked to 
speak after such a heated speech, a heat 
generated more by the interruptions caused to 
the speech, a heat which we have been 
witnessing for some time, and I do hope that 
the Members will show indulgence to me to 
place my observations before the House. I 
join others in expressing our thanks to our 
revered President for addressing the Members 
of both Houses of Parliament. Indeed he had 
been very realistic and, [ would also say, net 
too optimistic in his Address. 

Now the period that has gone by has been 
one of great problems. The country has faced 
and is facing one of the worst food problems 
that we ever had to face. The Pakistani 
aggression added a let of worries to it. Not 
only that; the resultant cut in foreign aid had 
aggravated the situation. On tbe top of all 
that, the most talked about Tashkent 
agreement, whose results are yet to be seen—
it has to be seen as to what amount of lasting 
peace, if any, it brings—has certainly made us 
lose one of our greatest leaders and a son of 
the soil, Shri Lal Bahadur Shastri. Truly he 
was a Lal Bahadur Shastri of this country, Lal 
because he was the son of a great land and a 
commoner at that, Bahadur because he fought 
bravely, ^nd Shastri because he acted 
according to his belief in Shas-tras—what he 
thought was right—and 

 because he gave a sermon to the world. ! the 
sermon of peace, how to live in j   peace and 
how to fight a battle. And 

we alL pay our homage to that great 
soul. 

SHRI SYED AHMAD (Madhya Pradesh): 
Let us rise for two minutes. 

SHRI SITARAM JAIPURIA: I will J 
request the hon. Member that in a I matter of 
such a nature a little more I sobriety is probably 
called for—in all I   humility I say this. 

The other point that I would like I to make, 
Madam, is that there have been certain glaring 
omissions in the Address of the President. No 
serious mention has been made about China 
except this one line indication that i "our 
relations with • * * China | still continue to be 
strained," and that we have "to be vigilant and 
strong." In other words, I humbly submit, we are 
going back on past undertakings, going back on 
the solemn reso've of this Parliament in that 
regard. Do we or do we not accept that a 
country like China, of which the entire peace-
loving world is scared that their manners, their 
ways of dealing, are a matter of worry and 
ageny to all concerned? Are they going to give 
back our land? Does it mean that only because 
we are vigilant and strong we_ will get back our 
lost land? I had hoped and I wished that the 
President had stressed a little more on that and 
instilled i a new hope in the minds of the people 
that the land that has oeen lost by us will be 
regained, that the glory of our motherland will 
be regained and that we shall again be in 
possession of it and be possessed of power and 
strength and dignity. 

Not only that, the President's Address has 
not made even a mention of Kerala, where 
President's rule has been extended. It is not 
that alone that the extension of the President's 
rule in Kerala has net been made mention of. I 
had hoped that the Government of India, I 
mean the persons who had drafted that speech 
and given 
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the proposals, would have taken into   . 
consideration the fact that President's rule was 
applied to Kerala, and men-   , tioned    it.      
But      ni      mention    ol President's    rule in 
Kerala    has    at >j all   been   mentioned   in   
ths     President's  speech.    And  when  the  
President's  rule  in  that  State    has    been 
extended,   a  State  where    democratic 
principles have been practically negatived,  and 
when the President is the custodian    of    
democratic    principles  ', there, I had expected 
that President's   j rule and    its    further    
extension    in Kerala would find a place in the 
President's Address, and also a clear mention as 
to why it was necessary, and what he proposed 
to do should have also been mentioned. Not 
only that. I  j would not like to say much about 
the  | D.I.R. because quite a few of our fri-  j 
ends have    already    mentioned it.    I would  
only say this  much.    In    our country we are 
not wanting in laws. In fact the laws that we are 
making are too many in number.    We    have 
not hesitated to amend even the Constitution a 
number o'f times.    Their is necessity for 
continuing the D.I.R. and every time using it.   
Many in the land including many in this House, 
except some Chief Ministers who may like to 
have it as a convenient sword are for ending the 
D.I.R.   I do submit that in the present context, 
with all the laws that we have been making, the 
extension and the use of the D.I.R. seem to be 
unnecessary. 

The Naga problem which has been 
threatening our sovereignty to some extent in 
the sense that they want a completely separate 
sovereign body which our Constitution does 
not permit, does not find mention in the 
President's Address. The Prime Minister spent 
some precious time in discussions with the 
Naga leaders. Perhaps these talks have 
produced nothing so far. Let us hope that their 
outcome will be better in the future. Even a 
mention of it is not found in the President's 
Address. I do think that when the President's 
Address is presented before Parliament it 
should contain generally such points of inter- 

est which affect the entire country so that 
Members of Parliament can  also'^ devote  a  
little  time and  attention  to those burning 
topics on which depend the fate and the future 
of our country. 

We have been, if I may say so, losing a 
little grip in our diplomacy. While the 
President has been pleased to say that we are 
fortunate in having friendly relations with 
almost all countries in the world, I would only 
remind this House that when the Pakistani 
aggression was there, what was the friendly 
support that we got from these friendly 
countries of the world? Which country came 
forward and said that Pakistan had committed 
aggression? In the present atmosphere of 
things I would certainly not like to be very 
vociferous and mention about Pakistani 
atrocities when that aggression took place. But 
I would most humbly submit that if you see 
which countries came forward to say that 
Pakistan had committed aggression, you find 
there was hardly any. They were looking on 
and observing. Under such conditions if you 
feel that our relations have been friendly, then 
I think you are a little mistaken and it is time 
that we reorient our diplomatic policy so that 
we have some friends, some friendly 
neighbours. A friend.,in need is a friend 
indeed, as the saying goes. I do hope that the 
countries whom we feel are our friends, will 
come to our help in times of trial and they will 
be our friends on whom  can depend and to 
whom also we c be of service if they are hi 
need oi our help. 

Madam, about the economic progress of the 
country I would not like to say much at this 
stage because we are going to discuss the 
Budget. The Economic Review that the 
Finance Minister submitted to the House was 
realistic in its approach, but no solution is 
found in it. In the Budget a number of things 
were expected. Many thought that the Budget 
was going to revive the capital market and 
boos up the economy of the country. 
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AN HON. MEMBER: Are you dis-1 

ussing    the Budget now? 

SHRI SITARAM JAIPURIA: The weamble 
that the Finance Minister gave us indicated 
that the Finance Minister had gone deep into 
tlie matter 01 nnding out the reasons .ior Ihe 
sent sluggishness in the economic condition 
of the country. But I am constrained to say 
that the solutions that have been suggested are 
not going to help us to achieve the results that 
we all wish to attain. After all, history repeats 
itself. If we want to iearn from history, we 
should take the history of other countries like 
Japan and Germany where a liberal taxation 
policy had been the basis of their economy. I 
do hope that by learning the lessons set by 
such developin countries we shall be able to 
bring in policies which will improve our 
economic jcondition and we shall be better off 
all over. (Time bell rings) I shall finish in a 
couple °f minutes. 

THE VICE-CHAIRMAN (SHRIMATI 
TARA RAMCHANDRA SATHE): One 
more minute. 

SHRI SITARAM JAIPURIA: On the 
question of food, the less said the better. If I 
say that the food policy has been bungled, I 
hope I would not be far from the truth. The 
whole question is that when we knew that 'ere 
was shortage of food, when we new that 
many States like Kerala were having acute 
shortage, there is no doubt that it was the duty 
of the Government to realise that and to see 
that food was rushed to those places where 
the shortage was felt most. If after the starting 
of the agitation the requirements are met, then 
it does not give a very rosy picture. As a 
friend said a little while ago, it appears that an 
impression is gaining ground all over the 
country that the Government's ear can be 
reached, that the Government's attention can 
be invited only by creating agitations. Kerala 
has been mentioned  as  an  example. The 

■ 

Punjabi Suba question or demand is also there 
and the Prime Minister has to make an appeal 
every day for one reason or the other because 
certain agitation is feared. In the Banaras 
University tha name was changed qui.e 
u.inecessari y and when an agitation v/35 
s'.arted, we kept quiet and whale thing is 
almost given up for ihe present, it seems. That 
clearly indicates that agitations are required io 
attract the attention of the Government. I do 
hope that in a democratic set-up of things, the 
Government will create conditions where the 
public at large will feel that it is not agitation 
that will bring results but the reasonableness 
of their demands alone will improve matters. 

There are a number of controversies that are 
going on. I will just refer to only one. The small 
car project has been talked about for the last so 
many years. Sometimes it is said that it is under 
~onsid?rdlicn. Another Minister says that the 
matter has H be given the lowest priority. When 
the Japanese study team ct.mef they say that the 
climate for investment is not good. A Minister 
from the United Kingdom says the same thing. 
When the Belgian entrepreneurs come they say 
that the aid has not been fully utilised. All these 
factors indicate that there is a certain amount of 
lack of coordination and a l"ck of realism and 
this ls being appreciated In the different 
quarters. I do understand that in a vast country 
like ours, when we have such great problems 
and so many of them, there are bound to be 
certain lapses at times. But surely certain basic 
factors are very essential for the successful 
running of the Government which deserve prior 
attention. I do hope that if nothing else, at least 
clarity of thought and clearness of policy will 
be there. Due consideration, active 
consideration, in due course and such other 
hackneyed terms have already caught the 
imagination of the people and now they feel 
that these practically mean nothing. Something  
has got to be  actually    done    which 
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conditions in our country. We have a new 
Prime Minister, a leader of the youth, a lady 
who had been associated with politics right 
from her birth and I hope our new Prime 
Minister will Rive new life to the political 
life of the country and will create a place for 
India in the world, a place of honour and 
pride Thank you. 

THE VICE-CHAIRMAN (SHRIMAT 
TARA RAMCHANDRA SATHE): TI 
Prime Minister will reply tomorrov The 
House stands adjourned till 1 A.M. 
tomorrow. 

The House then adjourned . 
eighteen    minutes    past    ftv of 
the clock till eleven of t clock on 
Wednesday, the *' ' March, 1966. 


